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INTRODUCTION

I, the Chairman, Committee on the Welfare of
Scheduled Castes and Scheduled Tribes, having been autho-
rised by the Committee to sgbmit the Report on their
behalf, presen® tﬁis'TwentyJSecqnd Report (Tenth Lok
Sabha) on the Working of Integrated Tribal Development
Projects in Bihar relating to the Ministry of We;fareo

2. The Committee took evidence of the represcentatives
of the Ministry of Welfare and State Government of Bihar
on 17 and 18 September, 1992. The Committee wish to
express their thanks to the officers of the Ministry of
Welfare and State Government of Bihar for placing before
the Committee material and information the Committee

desired ¥, connection with the examination of ‘the subject.

2e The Report was considered and adoptéd by the
Committee on 26 April, 1993. -

4, A summary of conclusions/recommendations contained

in the Report is appended (Appendix)#*

-

NEW DELHI Ke

April 26, 1993 Committee on the Welfare of
VaisaEEa ¢, 1915(5) Scheduled Castes and

Scheduled Tribes.

# Not appended with cyclostyled copies of the Report.



QHQETER.]
INTRODUCTORY
A HIS TORICAL DEVELOPMQQT

l.1 The Scheduled Tribes constitute 7.8 percent
of the total population of this country. They are
among the weakest sections of the society. Therefore,
the Constitution provides a comprehensive framework
for their socio-economic development and for preventing
their exploitation by other groups of society without
disturbing their socio-cultural heritage. Eight States
in the country including Bihar have tribal arcas which
have been declared 'Scheduled Areas' under the Fifth
Schedule to the Constitution. Bihar has Scheduled
Tribe population of 58 lakh according to 1981 census
which constitute 8.3 percent of the total populatisn
of the State. However, major concentration of
Scheduled Tribe population is in Tribal Sub-Plan

area - 43 lakh, which is spread over 112 blocks of ten
districts of South Chhotanagpur and Santhal Parganas
divisions of the Qtate. In all, 14 Integrated

Tribal Development Projects have been set up in Bihar,
Integrated Tribal Development Projects are generally
continuous areas of the size of a Sub-Division having

concentration of the,tribal population,
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B. INTEQRATED TRIBAL_DEVELOPMENT PRQJECTS(ITDPs)

1.2 .-_}In‘te:gra_‘l‘:_ed. Tribal Development Projcets
(ITDPs) in Bihar were set up as a part of

new strategy in the Fifth Five Year Plan.

The main objective of Integrated Tribal
Development Projects(ITDPs) is to narrow the
gap in development between Scheduled Tribe
people and others and to improve their quality
of life. In particular, ITDP aims at improving
the level of development of the Scheduled Tribe
areas with particular focus on Scheduled Tribes. |
This objective is sought to be achieved through
integration in the project area of all
developmental activities of Government and
semi-Covernment organisations and financing.
and credit institutions in the project area
through an integrated plan with focus on
Scheduled Tribes. Financial resources for the
purpose are pooled from the State Plan

outlays, Special ‘Centtal Assistance



of the Ministry of Welfafe, Central Sector
schemes of Central Ministries/ Departments

and Institutional Finance. At the State
level, a separate Sub-Plan is prepared
depicting the totality of developmental

efforts envisaged for Five Year and annual

plan periods. Perspective projects plans

are drawn up for the Project area which present

an integrated view of their problams.

1.3 In a note submitted to the Committee,
the State Government have stated that the
problems faced by the area are similar in:

the entire Integrated Tribal Development
Project areas in Bihar namely illiteracy,
backwardness, infrastructure-weakness,

bad communigation, problem of land alienation,
rural indebtedness, lack of subsidiary
occupation, marketing problem of the
agricultural/minor forest produce and

cottage industries projects, etc. The area

has its own potentials different from the
potentials available in the non-integrated
Tribal Development Projects area in Bihar.

The area is rich in m%;$§al deposits,

forest wealth and biglsmall rivers in undulating

trend opening scope for hydroelectric projocts.



C. Reglevance for Tribal Development
1.4 For impelmentation of TSP strategy, the

ITDPs/ITDAs were- conceived during Fifth Five
Year Plan. This basically takes into account
an area approach keeping in view the separate
geographical lncation of tribal habitations.
Subsequently, isolated pockets have also been
added to cover dispersed tribals. The TSP
strategy, with identified areas has helped

in focussing the attention of the planners and
implementors on the special needs of the tribal
roiety and tribal areas and on adopting a more
integrated approach for their development. The

objectives have been two-fold, namely -

i) Socio-economic development of
the Scheduled Tribes; and

ii) Protection of tribals against
exploitation.

1.5 The Committee were informed that right
from 1980-81 upto March, 1990, about 28484 schemes

were taken up in Bihar and it benefitted



92,935 tribals and 9435 tribal families. 1In

the initial stage, some construction schemes,
like school building, link roads, Gram Sabha
Bhawan, Culverts, House Constructions and Crain-
gola building, were also taken up. But,
subsequently, only such schemes were adopted
which were family-oriented and were able to

generate income tp tribals.

l.6 From 1980-81 to 1989—90, a sum of
Rseld,72,69,800/- was received as allotment

and out of it, 8.9,99,86,580 was spent ove-r
various schemes. So far the period of the
Seventh Pive Year Plan is concerned, a sum

of Bs.9,94,34,000/~ was allotted to 1l districts
while a sum of Bs. 6,35,95,830/- was spent;.

1.7 The Committee desired to know the number
of ST families who have been broucht above the
poverty line during the Seventh Plan Period. 1In
reply, the State Covernment in a note have

stated as under:-

"The primitive tribles »ccupy the
lowest position among the families
who are below the poverty line.
In other work, they are the poorest,
of the poor. No formal survey has
been conducted to ascertain how many
of such families during the Seventh
Five Year Plan period have been able
to cross the poverty line. An evaluation
study will be conducted to ascertain
the facts".



— - m——— o b——— ——
—— e P ——

o s e 25 4

1.3 Bihar has Scheduled Tribe population
of 58 lakh as per 1981 census which constitute
8.3 percent of the total population of the
Stafe. However; major concentration of ST
population is in Tribal Sub-Plan Area - 43 lakh
which is sﬁfead in 112 blocks of ten districts
of South Chhotanagur and Santhal Parganas
divisions of the State. Scheduled Tribes

are the most exploited people of our country.
Integrated Tribal Development Projects (ITDPs)/
Integrated Tribal Development Agencies (ITDAs)
were conceived a§ a basic tool to implement

Tribal Sub-Plan strategy during Fifth Five Year

 Plan. ITDA/ITD? strategy is basically an area

approach keeping in view the separate
geographical locaiion of tribal habitations.
Subsequently, isolated pockets.uere also
added to cover dispersed tribals. This
strategy with identified areas has helped in
focussing the attention of plannners and
implementers on spccial needs of the tribal
society and tribal areas. The objective of

the scheme had been socio-economic development



! of the Scheduled Tribes and protectinn of tribals
j against exploitafion. However, the examination
of 'Working of Intengrated Tribal Development
Projects in Bihar! by the Committee reveals

that progress made during the last 15 years in

i formulation, implementation and monitorin\g of

i1:he procramme has been tardy and lopsided.

' This has been amply brought out in the succeeding

L

: paragraphs.



1.9 The Committee nete that right from' 1980~
81 to March, 1990, 28484 different poverty
allievation and area development pronrammes/
schemes were taken up in Bihar and it benefitted
1,02,338 Scheduled Tribes. This achievement
viewed, in the context of the total tribal
population of 59 lakhs which is mainly concentrated
in Tribal Sub-Plan areas and a few other pockets
whieh are all covered by ITDP schemes eannot

be termed satisfying.

1.10 Unsatisfac tory performance of the
'Working of Inteqrated Tribal Development Project!
in Bjihar can also be judged from the fact that out
of the total allotted funds of Rs.14.72 crores
during the period 1980-81 to 1989-9C, utilisation
was less than 10 crores. Again, during the
Seventh Plan period a sum of Rs. 6,36 crores was
utilised out of the total allocation of Rs.9.94
crores. 1t is highly deplorable. Evidently,
execution of schemes under Integrated Tribal
Development Programme has been slow and tardy °

in Bihar. It is distressing that large amounts
allotted for vari ous schemes of tribal development
Temained unutilised. It speaks poorly about

exeuction of ITDP schemes. The Committee will
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like the Ministry of Welfare to analyse reasons

for slow progress in utilisation of allotted

; funds and take remedial measures in consultation

with the State Government to give a push to

the Programme.

l.11 Although the number of tribal families
benefitted under ITDP schemes during eighties

is stated to be more than a lakh, yet the State
Gvernment is not aware about the number of
families who have crossed poverty line, It

has been stated that no fomal survey has been
conducted to ascertain how many of guch families
have been able to cross the poverty line.

The Committee feel that to gauge the impact

of ITDP schemes on tribals, such a study is imprative.
They note that State Government will conduct

an evaluation study to ascertain these facts.
The Committee will like to be apprised of the

findings of the evaluation study.



CAHPTER-TII

AeRole of Contral Ministries in Tribal Development

2.1 The Committee desired to know the role

of Central Ministries in formulation and implemen ta-
tion of Tribal Development Programmes. In reply
they were informed that the role of Central
M;nistries in tribal development has been

enunciated in d.n. letter No.280-PM0O/80 dated

12 March, 1980 from the then Prime Minister to the
Central Ministers. The TSP approach requires
Central Ministries/Departments to take the

following steps:=

i) . Formulate appropriate need-based programme

for tribal areas;

ii) Suitably adapt all the ongoing programme

to suit the specific requirements of STs;

iii) Quantify funds for tribal areas under

Central Ministfies‘ Programmes; and

iv) Earmark a senior officer exclusively to
monitor the progress of implementation of

the programmes for the welfare of STs.
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2.2 Prior to it, Planning Commission had
issued guidelines vide D.O. Letter No.PC/SW/12(1)/88
dated 13 Docembar, 1977 to the Central Ministries
detailing the stéps they were required t» take to
formulate programmes, quantify fuﬁdsvand Edopt

the ongoing programmes to suit the specific

Tequirements of STs,

2.3 The P;ime Minister in her note dated
12 March, 1980 had hichlighted the fact that
"Scheduled Tribes are not only exploited, but
live in rgmote/inaﬁcessible areas which have
poor infrastructure so that the fruits of
development can not readily reach them. The
appronach has therefore, been area development,

with focus on tribals".

2.4 The Committee were informmed that Ministry
of Welfare is the nodal organisation for overall
policy, planning and coordination of programmes

of development of SCs and STs. It also ensures
that all concerned authorities have an adequate
appreciation of the suitation, identify the
problems and adopt a methodology to subserve

the common objective of protecting the tribal
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interests. In regard to sectoral programmes
and schemes of development of SCs and STs,
policy,-planning, monitoring and evaluation
etc. as also cohordination will be the
Tesponsibility of the concerned Central
Ministries, State Covernments and Union

Territory Administration.

2.5 Protection of the tribal communities
is a speclal responsibility of the Tribal
Development Departments of fhe States/

Union Territories. This covers numerous
aspects like alienation of land, indebtedness,
bonded labour, exploitation in marketing,
exploitation resulting from gxcise policy,
hardships caused by forest policy, etc.

The Tribal Development Division iﬁ the Ministry
is responsible for ensuring that these aspects
are not overlooked by the concerned authorities
and, wherever necessary, suitable directions

are given in this regard.

2.6 In his letter forwarding the guidelines,
the Secretary, Planning Commission, has pointed
out that outlay from the Central Ministries’



Plans is one of the important constitutents of
the Tribal Sub-Plans. Each Central Ministry is
expected to quantify the investment which it
proposed to make in the Tribal Areas; The
exercise carried out by them so far have,
however, not yielded much results, except in

the case of certain area-specific programmes
which have been taken up in the tribal areas.

It will be necessary for each Ministry/Department
to get a clear idea of the problem of the
tribal areas and prepare special programme
relating to the concerned sector or adapt the
on-going programmes wherever necessary, in
consultation with the State Government, . keeping
in view the special requirements of the tribal-

a2reas.

2.7 The Committee desired to know the
problems encount2red in implementing the above-
mentioned‘measures by the Central Ministries.
In reply, the Ministry of Welfare in a note

have stated as under:-



Ly
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1. The r.fiinistry/Depa;j?ent does not
consider a 15P 4o be feasible or

necasary in the area of its activity.
s _

2. Though T3P have been fommulated, the
quantification of funds and physical
targets is worked out purely on
notional basis, by applying = percentage
to the overall nutlays and physical
targets/achizvements,

3. Though a ISP is formulated and funds/
tarcats quantify these are not dis-
agrregated State-wise or year-wise

' and consequently, review of achievaments
is not possible,

4 No auidelines have been issued to
States/UTs to ensure that an adequate
share in the benefits arising from the

activities of the Ministry/Department
flow to the ST population and ISP areas.

2.8 Tn Tenly to a query from the Committee
in this context, the State Government of Bihar

in a ncte have stated that main reascns for
shortfall in respect »f sectoral procrammes
have been analysed. On the basis of this »

aralysis, tie follouing gless ape called fu

to achicve the targets of scctoral programmes: -



2.

3.

S.

-
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.l- g, n

i * ‘m"l“‘ﬁw‘--- .
Early sanction of schemes and timely

release of finds,

Sectors are to complete the various formalities
to the extent possible so that implemen tation

can 'begin soon after the release of funds,

In respect of certain infrastructures, the
sectors sre supposed it be rg#My with plans
and estimates as 2lso with other advance

action like technical sanctione.

More effective supervision hy divisional and

district level functionaries.

Regular monitoring of the progress of the
scheme at various level both in r&EpEet Bf"

staff -department and lying deparﬁnenfs.‘



2.9 According to the guidelines issued

éby the Government, Central Ministries are
- inter-alis Tequired to formulate appropriate
need based programmes for tribal areas;
suitably adapt all the on-going programmes to
suit the specific requirements of Scheduled
Tribes; quantify funds for tribal areas and
earmark a senior officer emclusively to monitor
the progress'of implementation of programmes
for Welfare of Scheduled Tribes., It is, however
distressing to note that Central Ministries/
Departments do not consider TSP to be
feasible or necessary in this area of
activity. Funds have been quantified and
physical targets worked out purely on ngtional
basis by applying a percentage to the overall
outlays and physical targets. Funds/Targets
have not been disaggregated State-wise or year-
wise rendering review of achievement impossible.
TheCentral Ministries/Departments have also
failed to issue to States/U.Ts, directions as
to ensure that an adequate share in the
benefits arising from their actiyities flow to

ST population and TSP areas in proportion to
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total population in the area. It is highly
deplorable as these shortcomings persist even
after the ITDP/ITDA programme being in force
for more than a decade and desnite detailed
guidelines issued by the Planning Commission
in 1977. The Committee desire the Ministry

of Welfare to take up the matter with the
Planning Commission and the Ministries/Deptts.
concerned at the highest level to ensure *he
implementation of the programme as per the

guidelines issued by the Planning Commission.

2.10 The State Government have pleaded that
to achieve targets of various schemes undertaken
by different departments under ITDP the steps

such as early sanction of schemes and timely
release of funds; early completion of other
formalities to the extent possible; advance
planning to plan schemes and prepare estimates

and also technical sanction by the concerned
sector; more effective supervision and regular
moni toring of the impl#mentation of various
schemes are called for. In Committee's view these
sucgestions merit consideration. The Committee
therefore, urge the Ministry of Welfare to look
into these suggestions and take up the matter with
the Planning Commission and other concerned

authorities with a view to streamline the procedure.
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.B. COVERNORS' REPQRT

2.11 Clause 3 of the Fifth Schedule of the
Constitﬁtion requires the Covernor of

each State having Scheduled Arecas to make

a report to the President annually or

whenever so required regarding administration

of the Scheduled Areas in the State, The
Working Group on Development and Welfare of
Scheduled Tribes during Eighth Five Year Plan
(1990-95) set up by the Minisfry of Welfare

in its report have pointed out that these
reports have been scrutinised., These are submitted
late and are only a catalogue of achievements

»f the State Government in tribal developments.
There islﬁo atfempt to qualitatively analyse and
critically evaluate the problems of Scheduled

Area Administrétion, the efforts of the State
Government and the special attention being

given for the development of the people and

these areas.

2.12 Reports of the Covernor of Bihar for the
years 1989-90, 1990-91 and 1991-92. have not
been fumished by the Government of Bihar.In this
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1 :tontext,'} the Committee enquired about the
‘Teasons 'f_ér not furnishing these reports
regularly. In reply, the Developliﬁanmissioner
State Government of Bihar stated in evidence:-

’ "ir, we will give all the three
reports”,

2.13 He further clarified in reply to
another query from the Committee that these
reports are drafted by the Welfare Department
of the State Government and. then they are
sent to Raj Bhavan. However, he expressed
his inability to inform the Committee of the
date when these reports were submitted to the
Governor. Asked about the délay in timely
submission of these reports to the President,
the witness stated that he w;s not aware of the
circumstances in which the Reports could not

be submitted for all these years.

2.14 Subsequently the State Government

have informed that Scheduled Area Administrative
Reports for the years. 1989-90, 1990-91 and
1991-92 have been mpproved by the Chief Minister



and has been submitted to Hun'ble Governor on
4,11.1992 for submission to the Hon'ble President
of India. A copy of the draft Report was also
forwarded, A perUsal'df the Report revealed

that it covered a period of 3 years and a brief
description of- various activities in different

sectors was presented in the Report.

2.15 Asked about the views of the State Government
to improve quality of these reports, the State

Government submitted as under:-

"It is felt that there ought to

be' a small cell at Governors'
Secretariat which would critically
analyse the material furnished before
giving it a final shape. The report
will be more meaningful if the
information gathered and impressions
formed by the Governor during his
tours are also incorporated™.



?2.16 Under Clause 3 of the Fifth Schedule
%to the Constitution, special responsibility
i!.’Ls cast on Government of each state hawing
Tribal Areas to report to the President
through Governor's Report on administration
-:nf Scheduled Area. It is distmrbing to note
that this function is not perfommed in right

i earnest by the State Government of Bihar.

The Rgpo:p'_ts for the yecars 1989-90, 1990-91
"and 1991-22 have not been presented to the
:Presiden‘t so far, It was stated that these

i reports were drafted by the Welfare Department
1 of the State Government and sent to Governor.

: It is pity that representatives of the State

Government worsl w0t aware as to when Welfare

- Department suhmitted these Rep'brts to the Governor
| of the State and what are the reasons for delay.
The Commi ttee take a serious view of the
inordinate delay on the part of the State
Government in submitting these reports. The
Committee would like, the procedure in this

. regard to be streamlined.

- 2.17 It is distressing to note that generally
these reports are only a catalogue of achievements

of State Government in tribal development. There



is no attempt to qualitatively analyse and critically
evaluate the problems of Scheduled Area Administration
The Committee would likc the Ministry of Welfare

to frame guidelines in thils regard and lay emphasis

on the State Government concerned to furnish
‘qualitative analysis and critical evaluation

i with a view to make Governor's Report a useful

: docgnent.

2.18 The Committee observe from the draft Annual
Administrative Report that the State Government
intend to furnish one such report covering 3 years
period namely 1989-90, 1990-91 and 1991~92 which
has been appr(ved recently and has been submi tted
to the State Governor for approval and onward
submission to the President. It is a moot point
whether the draft Report was discussed and approved
by the Tribal Advisory Council as no meeting of the
| Council has taken place since 5 April, 1991. It
is also perturbing to note that Report contain

only a brief description on the activities of

various departments of the State Government. No

e ——.

serious attempt appears to have been made to

analyse the problems in detail and take



—
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appropriate remedial action in .'the light of
locajfanditions.. The Committee will like that
Annual Report on administration of Sub-Plan
areas should be drafted in time, discussed
and approved by the Tribal Advisory Council
before its submission to the Gvernor of the
State for onward submission to the President.
The stipulated time-frame in this regard should
invariably be adhered to. At the same time
the Committee would like to emphasis that
quality of the report should Se improved upon
and detail of the problems faced and steps taken ’
t> encounter “them alongwith sectoral targets
and achievements both physical and financial
with reasons for shortfall if any should invariably

be included in the Report.

2.19 In this context, the Committes feel

- that State Governments' suggestion to set wp

a small cell at Govem orst Secretariat to

critically am lyse the material furnished

! by the State Government before giving a final

shap and also to include Governors' impressioss
formed during his tours in the report merit
consideration and .acceptance. They hope that

a critical analysis and impression gathered by

the Government chall find a place in the next

Annual Report,
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C. Tribal Advisory Council(TAC) lf
2¢20  The Tribal Ainsory Council under the Fif£h1Sch94ule,oflthé'
Constitution is a Constitutional device for consultation with tribal
representatives, The Council is required to advise on all such matters
pertaining to the welfare and development of STs as may be referred to
it by the Governor. The Tribal Adv?sgry Council reviews the
/implementation of schemes for STs under ITDP from time to time and
advises the Government for its smooth implementation, In Bihar, it
is stated, the forum of Council has:been utilised for reviewing
important programmes of the State for the SIs. It also advised on

introduction and exclusion of the laws in and from the Scheduled Areas.

2.21 ‘The Commi ttee desired to know the ppocedpre followed to give -
effect to the proposal péssed by the Tribal Advisory Council
particularly amendments proposed by the Council in the Excise Act and
Money~lenders!' Act with a view to empower executive magistrate to try
cases under these Acts in place of judicial magistrate in éﬁb_Plan
Area. In reply, the Development Commissioner, Bihar stated in

evidence

"I personally feel that it would depend upon the resolution

of the TAC.  About the example that you gave about excise
cases, this, in my opinion, would require an amendment of the
Cr. P.C. because at the moment we are having separation of the
Executive and the Judiciary. Unless there are some exceptions
provided in the Act, it will be tried by the judicial courts
or in some cases by the Executive Magistrate to whom power is
vested by the High Court."

2,22 Elaborating the point further, Secretary, Revenue Department,

. Bihar, stated as under :-

"One of the decisions of TAC was . that if some non-tribal
alienates the land of a tribal then the executive magistrates
should be given the power of judiciary to prosecute him. This
was the resolution passed by the TaC. This was sent to the

.‘ L .Contd.
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Law Department by the Revenue Department, And the
Law Department differed with that and said #hat right
from 1974 the Executive has been separated from the
Judiciary and hence the executive magistrates can not
be given judicial powers. Now we are in a fix as to
what to do." .

The Committee enquired from the witness the procedure

to be followed if Cr. P.C. was to be amended to give effect to

a resolution of the TaGC. In reply, the witness explained :

2.24

"When it relates to a particular Department, the matter
is sent to that Department for examination, to take steps
accordingly. In course of time, several such resolutions
were sent to us, in the Revenue Department. We had sent
them to the Law Department and the Law Department agreed
with the resolution of the TAC in certain cases and in
some other cases the Law Department did not agree."

Clarifying the position in this regard, the Secretary,

L]

Ministry of Welfare stated as under :-

2.25
stated

"In the law applicable to Scheduled Areas, Clause 4
reads like this : :

'All regulations made under this paragraph shall be
submittedforthwith to the President and until assented
by him shall have no effect.!

This means whatever resolution have been passed by the
TAC and the Governor, they should be sent to the President

for his assent and await his decision. If they have any

problem with their law Ministry, they can refer all those
cases to us. We will get it clarified."

Reacting to it, the Development Commissioner, Bihar

L L]

"In one particular case, the Law Department has said,
but as Shri Murthy_ (Welfare Secretary) said, we shall
ref er all these cases to the Government of India. We
shall follow the procedure,"

seve ..Contd.
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The Committee were further informed that during the

last three years, Tribal /dvisory Council has held 5 meetings

as detailed below :=

2,27

l. 16 December, 1988
2 19 May, 1989

3, 24 June, 1989

4, 2 August, 1989 and
5. 5 April, 1991

The Tribal Advisory Council in its meeting held on

5 April, 1991 had made the following recommendations/proposals :=

l.

2.

9.

10,

11,

Not to provide Adivasis' lands to Housing Construction
Societies in the name of public purposes,

To get right to those tribals who are residing inside
the forest area.

To settle Mela, Hat, Bazars and Sairats with the
traditional tribal social societies in the T.S.P. area.

To complete ban on liquor in the tribal areas.
To grant mining lease to Scheduled Tribes.

Reservation for tribals in settlement of foreign liquor
shops in the tribal areas.

To include Manjhi, Puran, Khetia, Tati etc. in the list
of Scheduled Tribes.

Land restoration of Churhari, Dari, Ketari, Mahto, Kanhai
and Mchnai,

To cancel the Personnel & Administrative Department
letter No.11/10040/77-Welf are/106 dated 3.3.1979 regarding
giving facilities to off-spring of Hindu father and
Scheduled Tribe's mother,

To include chick/Barsik/Lohra and Lohar in Chotanagpur
Scheduled List.

To declare Kumhar Pahariya residing in Santhal Parganas
Division as Scheduled Tribes,

-c.o.-.CDﬁtd.
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12, To involve-as much as possible the non government
organisations for the execution of tribal schemes.

13, To establish a separate self-sufficient Autonemous
Authority for Santhal Parganas Division,

14, At Dumka there should be & separate language-literature
centre for Santhalis,

15, To include research facilities alongwith Santhali
language literature study in the proposed Sidhu Kanu
University at Dumka,

16. To submit a Bill in Vidhan Sabha concerning social
and economic subjects of Santhalis,

17, According to Personnel & Administrative Reforms Department
the off-springs of Tribal/Non-Tribal father are getting
facilities from mother side. This shows that Adivasi's
society is maternal but it is not the fact, Tribal
societies are never maternal but they are paternal.
Therefore, the order issued from Personnel Department
may be cancelled in this regard.

228  Asked about the action taken on these recommendations,

it has been stated :

"A perusal of the recommendations should show that -
important legal and other issues.are involved in it for
which the concemed departments are looking into this,
tP?_details of which are presently not available in this

eesssCONtd,
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2,29 Tribal Advisory Council wunder Fifth Schedule of the

Constitution is & constitutional device for consultation with
the representatives of tribals on such matters pertaining to the
welf are and advancement of scheduled tribes in the 3tate as may
be ref erred to them by thé Governor. Progress of various
schemes taken up for execution under Integrated Tri bal Devel op-
ment Projects is of ten reviewed by the Council and useful .;
suggestions are made for their smooth functioning. The Council ;

also advises on introduction/exclusion of various laws in

" Scheduled fAreas for Welfare and Development of tribals.

2.30 The Committee are concerned to note that the meetings of *

TAC have not been taking place at regular intervals in Bihar,

Since.December, 1988, only five meetings have been held though

the rules provide that it should meet twice a vear. They are

- of the view that all the problems of tribal areas cannot "be

discussed fruitfully when meetings are held at such long

intervals and only for a fewlhpurs, The Committee sincerely

i hope that Tribal Advisory Counéil shall meet more frequently and

for longer time.

2.31 The note that in the meeting of the Tribal Adwisory )
Council held on 5 ,gril, 1991 a number of proposals were
submitted by the members. Some of the more important proposals
were not to provide Adivasist land to Housing Construction
Societies in the name of public purpose; conferring right

. : on
on tribals residing inside the forest area;ban fale of liquor in

' tribal areas completeiy;grantof miningleaseto STs; to establish

- a separate self sufficient Autonomous Authorityfor Santhal

LI ...COI!td..

Ca

-

-
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Pérganas Division and to withdraw facilities given to off-
spring of Hindu father and Scheduled Tribes mother, - I{ was
stated that these proposals involve important legal and other
issues and these were being looked by the concernéd departments,
The Committee find that proposals were submitted moée than 2
years back and the unusual delay in their examination/perusal
is required to be looked into, It is urged that concerned
departments of the State Government should be prevailed upon

to expedite their examination,

2.32 The Committee find that the procedure followed in Bihar
State to give effect to the proposals/recommendations of the

TAC particularly those concerning amendments of importan: laws
vizjExcise Act and Mgney Lending Act to empower exe-utive
magistrates to try offences under such Acts, sr tar as their
operation in Tribal Sub-Plan areas are con.erned has not been

in conformity with the Constitutional provisions. The State
Government held the view that such proposals required amendment
of respective A-ts by the State Legislature.. For this reason,
important recommendations made by the Tribal advisory Council

to amend Excise Act, Land Alienation .ict and such other Acts to
empower Executive Magistrate toc try offences under these Acts

as mentioned in the preceding paragraph could not be given effect
to for years together, The Committee understand that
Constitutional provision in the case of laws applicable to
Scheduled /reas has been that all regulations made under para5(2)
of the Fifth Schedule of the Constitution shall be submitted
forthwith to the President and until assented to by him, shall

have no effoct. In other words, whatever resclution has been
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passed by the TiC and the Governor, they should be sent to

the President for his assent and his decision should be awaited.

The Sccretary, Ministry of wellare has clarified that if the

State Government has any p:.-ilem with their Law Department, they
can refer all those cases to him and he will get it clarified.
Thé Committee, therefore, urge that recommendations made by the
T«C shuuld be examined in right perspective and in case of any
daubt about legal provisions, the matter should invariably be
ref erred to Union Ministry of Welfare for seeking legal -advice,
The recommendations made by the TAC should be given effect
promptly as it relates to development of poor tribals who have

been explbited over the years.

v
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ADMINISTRATION IN TRIB.A\L AREAS

2.33 In Bihar, it was stated that the Department of
Welfarc has been the nodal Department at the State

level vhich ¢5brdinatcs the policies and programmes oOf
the vorious departments. relating to the Integrated
Tribal Development Jreas. At the level of the Branch
Secretariat, the Regional Development Commissioner is
the Principal Scocreotary of each of the 29 Departments
dealiny with tribal development. Adequate power have
becn delegated to him to ensure speedy sanction of
scheme and' 'l_‘._h'e*.r timely execution, At the project levels
there is a Project /Advisory Committee for each project

in which the officials and non=officials are the members.,
Th: Committec "advise on the solecilon of the schames and
revisws the progress of fhe implementation. At the
district lcvel, there is stated to be a Project
Implomentation Committee of which Deputy Commissioner has
been the Chairman. At the project level, an officer of
the rank of A.D.M. has been posted as Project Officer

wh> is assisted by an Assistant Project Officer of

SeD.0. rank and an /issistant Engineer.

.24  .sked about the responsibilities assigned to ITDPs
in rospect of formulation, implementation and monitoring
of vairious schumes executed by it, it was stated that
*unit of planning in Tribal Sub~Plan area is the district.
Sm21l schames not covered by any of thg_Deptts. are taken
by ITDPs fcr which funds are prdvided from the State

Plan or from tho SeCedie



2.35 It was further stated that since the ITDP.hgs
.a-skelctoh'éet.up} limited number of schemes have

been implementcd Through them.

2.36 The Commiticc were informed in reply to another
qucery that ITDbs iﬁ Bihér are functioning in a manner
different from Andhra Pradesh, Orissa and Gujarat
becuse of historicel reascns, The machinery of the
district administration has been found to be really

effoctive. It has been stated that -

"The ITDPs at present, have not been delegated
"with sufficiont powers to have effective
control over implementation of the schemes of
different departments. As a result, some
special schemes for the economic development
of the tribals are being implemented through
the ITDPs.”

2.37 It was further submitted that :-
"There is a need to strengthen these ITDRs and
t0 delegate more powers, if they have to
function cffcctively,®
2.38 The Committce were further informed that even
though thc project officer is of the rank of ADM, he
does not carry as much weight as the local SDO, who
is -the adninistrative head of the sub=division and most .
of the important functioneries report to him. MESOs
(ITDPs) have not been provided with sufficient
infrastructure and man-power. The Project Officer has

to depend on other officers fur exscution of

schemes having no direct control over them.
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Mor :ovar, svme nou-sub-divisions are being created
and th. territorial jurisdiction f many MESOs overlanpeaed
thoyse ¢7 the sub~division and even the districts, hence

corxin-tion h=z b.come very weck.

2,29  Ii was furthcor suggostod in the note that it
would bo bottor if MESOs/ITDP$ are set up at district
lav:l ¢ ¢ spﬁ'rﬁta wing of DRDA for Integrated 2lanning

executicn ~nc monitoring of different schemes.

240 The Committoe learnt that bommissioner for SCs
and 3Ts had conductoed a fiocld study on implementation of
som: important schemes in the ITD? -Simdega in Ranchi
District and had obscrved that there was lack of
cooridinniion amon different technical heads in the
adrinistration at the level of the SDO and the Project
Offic.r. Tho 2roject Officer stated that he was one of
theo éunior officors in the Sub=Division but ‘tha".- SDO who
w;: Junior to him was holding all the administrative
conirol of thy schum.s in the sub-division. Qut of nine
sanciioned posts, two were lying vacant. There was noﬁ
the cccual allotmcnf and implementation theroof

throush various Danortments.
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2.4 In this context, the Committee enquired how ITDPs

~

could Yunction 2fietively when PrOject Officer/
Admini trator he= not been delegated enough powers and
thae hic¢ junior 2 enjO?ing more powers. ILnfeply the
Devilooment Comni.sioner, Bihar stated in evidence as
under -

“At th2 tim: vhen the ITDP came into existence
in 70s, w» had alrzady an organisation for
developmentul activities. Apart from that we
hzd also a very strong people's participation
. in that. Ac the block level, we had the block
Iwhich development Committee/is responsible for
approvin; all the develophiental schemes in the
area. oimilarly at the district level.
Similarly at the district level we have the
DIDA system where all the Pramukhs are there.
These are still continuing even today a
very strong organisational set up at the block
and district levels for doing all the develop-
mental activities. We also have very strong
participation of the lecal leaders at the
block and district level.

When the ITDP came into existence in the 70s,
they had to be fitted into this organisation.
Whot hanpened was that while getting fitted .
into, the ITDP could not become as strong

i.c Lho Govermmant of Indis desired it to
become. e developmental activities to 3
large extent are still being carried out by
the b.ock and the district %evel agencies,.n

2447 2 further added :

“E00 entiols almost 21l the developmental
activitlsc that are carried out through
the piocks wWllhin the sub~division. He
also jocks after ceftaln other activities.
50 the 0 in fact hap’pena to be more power-
. ful as .©mbired to the Project Officer.
What w hive done is that the SDO has been

made te Additional Project Officer of the
ITDP;24 - still probably the Project e .
iz n¢ as important as ¢ o Ofilar
;resiv:et up," as the SDO in the
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244 . The Committee pointed out that Programms
Evalua.ion Organisation of the Planning Commission

had r.commendoed 13 their study of ITDPs that there
should be admini:trative integration at the ITDP

leve)l under which there should be a clear cut and
distinetily dir.ct line of command; all the Offigers

at the nroject, “lisirict level working in ITDPs should
be nlzcnd under the direct charge of the Project
Offizny For all administrative and related purpbses
reqgaxdless of whatever they may belong to; they:shOUId
renoxt to him for 21l the departmental activities
olannzd and execcuted by them and should be answerable
to him. It was also recommended that BDOs who are
dircctely responsible for implementation of all develop-
mental programmog, schemes in ITDPs should be under the

dirzc:. control of th:= Project Officer.

2.44 In this context, the Committee enquired why
revends cnd executive powers have not been delsgated to
Proj-ct Officers. In reply, the Secretary, Ministry of
Welfa~~ stated in ovidence ¢=

“In Andhra Pradesh, PO, ITDA is practically
the scle repriosentative of the Government
Fresztically a1l the Deptts. are under his sontrol.
He trgnsfers nersons, sanctions their incrzment |

' _ . granting TA, et:.,
writdno the AClise This has brought a lot >f
uniformity; and they neced not go to BDO ér ‘S0
S0, they roport to tho Heads of the Dentts,
through th: Project Officer.®
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5.4%  Has fu~thoo added 3 |
“I am oleonning to discuss it with' all the
Mini:ters of Yielfare in the States The
Project Officer must be made an 1ndependent
o ficer, Tirectly to report €9 the District
Mo-ictrat: zng to the Secretary, Velfare.
I; ihis Cﬂn Lbe done by all the States, with

“hatever zdjusiments to be made, then, we
can achiceve much better results.®

Z The Develonment Commissioner, Bihar added to

1A

thi: <- under -

e will ke it up with the TAC. We shall
try to abide by all the guidelines,
'izecctions of the Government of Indiad"®

2.47 The witnoss further confirmed of having

reccived the abovesaid recommendations of the Planning
Commicsion. Clarifying anothér query from the
Committee in this regard, the Dewelopment Commissioner
stated in evidence é=

“In the Ziztrict or in the field as such, the
Cenartment s of the Government tend to go in

more Or la:s, in an independent manner in the
cense that ot the district level or at the sub~
divisional level or at the divisional levdl,

th¢ control of the Collector of District
Magistrate or Deputy Commissioner or the SDO

or Divisiontl Commissioner is not as strong as

iz ought to be. I have mentioned that the
Collecctor ¢r the Deputy Commissioner does not have
the nowers 0f suspending officers of even tha
lovcr grace staff of other Deptts. To “hat
axteont the, ~ithority of the Collector is not
chere and coordination work has been suffering to
that  extont. I do feel that coordination

ought to be in a better manner.

'So far as thc Project Offiger is concerned, he
has to be given more functions and some more
authority. In that context, the guidelines have
b zen circulat~d by -ths Home Mlnister recently.

7o shall consider that. e will see that a
Pr03xct Officer is given more and more powers so
that he can effectively coordinate and monitor
the dev:lopment activities in the field.®
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2.45 In a note furnished to the Committee subscquently

thz 5Stat» Governm-nt of Bihar have stated &~

Teeeoss rocl problem is of coordination between
different denartments, whoO are expected to

oxecute th~ schemcs, Presentlé, Officers of

AHeleMe rank are posted as MESO Project Officer.

It is surgosted that senior scale I.AWS. Officers/
Sunor Tim: Scales A.D.M. could be posted as MESO
Projeet Officer to streamline the formulation and
exacution of the schemes in a coordinate manner,V

2449 The Mahcshwar Dayal Group on Administrative
Arran_ :mcnts/Personnel Policy in Tribal Areas had made a
series of recomncndations for improving the quality of
administration in tribal arcas. These inclbded inter-
alia grant of monetary and non-monetary &ncentive. In

this context, th- Committee enquired about the incentive
given to the officials posted in tribal areas. The
Devalopmont Commissioner, Bihar stated in evidence as
un- oL e

“The VIII TFinance Commission has recommended

5, 300M.72 l:khs to the Btate Government for

of 'ing to the employces who work in interior

arcase During VII Pive Year Plan, the money

hzd been snent on giving allowance to the neople

vhowerc 20st-¢ in interior areas. After the

monoy had buen exhaused, the payment of the

allowance has boen discontinucd. The Scheme
i: not continuing at presert,”



~3e -

2,50 The Commiitce crew attention of the witness to th»
fact that the Stat. Government has been advised by the
Mini;tzy of Walfooo to continue payment of compansatory
allo anze to the officers/staff posted in tribal areas
anc chai IX Finance Commission had also recommended
continuzcion of thiz scheme during Eighth Planand the
allocantion on this account were included in the Plan
assiztance, thouh not ghown separately. To this, the
Dovelopment Commissioner replied $-

tAbout IX Finance Commission recommendation

on this subj.ct, we have not yet started
naving such 2 thing.®

2,51 Th: Commi:tce learnt that the Union Minister of
State for Finance in reply to Question Ne. 828 on

10 Auguéﬁ, 1992 aond Minister of Welfare on 29 August, 109
in r.oly to Quastion N0.3498 had stated in Lok Sabha that
durini Gth and 7th Plan a sum of B.30 crores was

alloitced for staff wuarters and compensatory allowance to
Stat> Governmant amployees posted in tribal areas in the
country. But “urigy the 8th Plan separate allocation

for comncnsatory =llowanceihas been discontinued and

the 9th Tinance Commission has stated to have allotted
fund5_§0j the compensatory allowance with the

&?VolVing R.‘nds of th{‘ S'tate.
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2.52  The disquni}nuance of comvensatory allowance to
employ-~es Oof tn. St;te Government posted in tribal areas
hag zerulted in iscontantment among employees postad
thesc ond the numb.:n of poéts remaining vacant increased

durin- :hiz period. .

2.55  Kzheshwar Prasad Committce had also recommended
that cadre should be creatzd for tribal areas and local
peOQ}; chould be rccruited with relaxed qualification'
to improve the standard of work. The State Government,
thouch accépted the recommendation, have not implemen-

ted it so far.

2.5 The Committee were ififormed that VIII Finance
Commizsion had rzcommended construction of 1651 additionatl
quarter in tribal creas and the amount allocated was

Rse 359.40 lakhs. Out of these, the State Government
constructed only 1046 quarters and the amount expended

vas rie D87 lakjz untc 31 March, 1991,

2.55 The Committes enquired whether medical and

para~madical stal? posted in tribzl areas have been
provided residential accemmodation. In reoly it

was stated that 'Stzle Government has not got quarters

in 2ll _he hospitalseeecsseess The Quarters are yot’

to b bullt in Public Health Centres, PSCs and

additional PSCs.
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The Commiltéeiagkgdfhow the State Bovernment
the dogtors und para~madical staff and other
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2.57 Intecrater Tribal.Dcvalopmantlﬂrﬁjects
have been conceives ;s er:ticonal units with

A view tn achieving administrative, -rganisati:nal
wn' financial interratisn of the areas ant
nr:grammes-fﬁr.sweefiﬁ; ‘ezvelaamoent of Schoduled
Tribes. ,The Zomaitiee fin! that this interration
h::s not been realised in Bihér an accorunt

»f the fact that there has been little devolution
of powarg an? authority to the Project Officer/
Administrator. In Bihar, unit of planning in
Tribhal Sub-Plan area is district. Small schemes
n>t covered by any »f the various departments
cynnecteél with tribal dewvelopment are taken by
ITDs for which funls are prﬁvideﬂ fr-m the

Sfﬁfe 2lan or from fhe'Speciél-Cdntral Assistance
(3.C.A.Y: 3ince ITOPs have been provided only

a skeletsn set up, limited number »f schemes

hzve been implemented-thrﬁud1 them. The Committee
wére riven t» understsnd that in Bihar ITDDs
are functiosning in 3 manner diffsrent from
Aidhrs- Pradesh, Orissa and Gujarat brcause of
histsorical r2asonc. It was stateﬁ'fhat_ITﬂps
have not bean Jlelogated sufficent nowers

ty have effective control over in'qnlemer{'-tati?‘on

~f various schemes by different departments.
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Accord;ng to one Study, there was lack of
coeordination 3ls» among different technical

heards and administratinn at the lsvel of Sub-
Divisional Officer (320) and the froject
Officer SNO, thOUﬁh a junior of ficer tn Project
Officer enjoyed all the admlnlstrative powers to '
contra®l the schemes in the Sub—Dlvislon, Further,
there was nohcare1a£ion betweesn formulation of
schemes and actual allotment and implementation
thereof throuch various departments. This is

a sad commentary on Working of ITDPs in Bihsar.

It is hichly deplorable. The Development
Commissioner of the State had acmitted that

teven though SDO has been made additional Project
Officer of ITD?, still the Project Officer is

not as important as the SDO in the present set-up.
The Committee urge that this anomély may be
rectitied early with a view to streamline Working
of the ITDDs which will accelerate process of

tribal development.

2.58 In Andhra Pradesh, the Project Officer
5T Administrator has heen entrusted with the task of
planning and implementation of development

programmes in the Sub-Plan areas under his
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control and this sincle-line administrative set-up
has been considered'thé_model by the Working

Group on tribal Develooment and Welfare durinc
VIII Flen. As the.?rojéct Officer nnder sincle-
line administrative set-up is a very important
functionary entrusted with the powers t» transfer
pers-ns, sanction increment, writing of Annual
Confidential Reports »f all the Officers even

* of the line departments uptn the sub-divigion
lavel, he wields considerable influance to get

the schemes properly implemented. In the
prevailing administrative set up in Bihar,

all the powers are enjoyed by district collectors
and project officers are outside the official
hierarchy. The Committee feel that district
Collectors have to perform a varieties of other
functions g&gooften As not find sufficient time t»
lonk intn formulstion, implemen tation and
.monitoring of various develnpmental schemes, It
would thus be anpropriate if his additional burden
is shardd by Project Officer at ITD? level. Of
course, district Collector will continwe to
supervise working of ITDPs at district level,
being Chaimman of various Committees/agencies

dealinc with formulation and implementation of
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of various :schemes znd project officur will report to
him, The Committee will like the liinistry of Welfare

to impress upon tt§=State Go#ernment to rectify the
position in regard to single-line of -administration

in the light of experianbe gained in Bihar as well as

in other States like Andhra Pradesh with a view to
achieving better results,

2.29 Another glating lapse of laxity and lack of
coordination which came to their notice in the course

6f examination of working of Integrated Tribal

Development Projects in Bihar by the Committee is that the
departments of the Government tend to go in, more

or less, in an independent manner in the sense that at the
district and lower levels, control of the Collector and

his subordinate officers is not as strong as it outght

to be, The Collector has no ‘powers to suspend even
the lower grade staff of other department, Thus, the
authority of the Collector is not there and to that
extent, coordination work has suffered and it ought to
be in a better manner, In contrast, the position
prevailing is $tate like Andhra Pradesh is altogether
different, The Committee are distressed to take note
of it, The Development Commissioner Bihar has assured
the Committee that 'Project Officer will be given more
powers so that he can ef fectively coordinate and

monitor the development activities in the field,
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The Committee expect expeditious actign and will also
like to be apprised of the actiom taken in this regard,
2,60 The Committee understand that the Maheshwar
Dayal Group on Administrative Arrangements/Personnel
Policy in Tribal Sub-Plan areas had recommended a series
of measures for improving the quality of adninistration
in tribal areas. These interalia include grant of monetary
and non-monetary incentives: creation of cadre for tribal
areas and recruitpent of local people with relaxed
qualification to improve standard of woxks., During VI
and VII Plan a sum of Rs,30 crores each was allocated
for staff quarters and compensatory allowance separately
altogether making a total of Rs,120 crores to the staff
of the State Governments posted in Tribal Areas. In thé
case of Bihar, Eighth Finance Commission had recommended
Rs,375 lakh for payment of compensatory allowance to
transferable Government employees posted in tribal areas,
However, during VIII Plan compensatory allowance has been
discontinued though the Ninth Finance Commission is stated
to have allocated funds for the compensatoryAllowance — .°
under the devolved funds of the State, The Committee
are surprised to find that State Govermment of Bihar

has discontinued payment of compensatory allowance

-



- 46 -

to its staff posted in tribal areas which are
comparatively more backward, lack ccmmunication
network and have under-developed infrastructure,
In the absence of these incentives staff is often
reluctant to serve in those areas without being

adequately campensated,

2.61 The Committee will also like to be apprised
of the action taken by the State Govermment on other

recommendations of the Maheshwar Dayal Group like
creation of cadre fof‘tribal areas and recruitment
of local persons withikélaxgd qualification in order
to improve standard of work, which have been

accepted by the State Govermment,
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_CHAPTER. ITII

PROTECTIVE AND ANT LEXPLO ITATIVE MEASURES

A. Excise Policy
3.1 Forces of exploitation have long been entering
the Scheduled Areas through the process of contractual
system of liquor vending, Liquor has acted as an
important conduit through which the willy forces of
exploitation have long been entering tribal areas,

In pursuance of the provision of Article 339 of the

Constitution which required the President to appoint

a Commission on the expiry of 10 years from the
comnencement of the Constitution, a Scheduled Areas and
ST Commission was appointed under the Chairmanship of

Shri U.N, Dhebar to report to the Govt, regarding the
problems of STs and to recommend measures to solve them,

buring its tenure, the Commission visited many tribal
areas of the country, The Commission in its Report
presented in 1961 hed inter-alia recommended :

" (a) The Parchoniya or smuggled ligquor must be put
dovn with a strong hand, Traffic in it should
be made a penal offence with severe punishment,

(b) The sale and use of distilled liguors should also
be discontinued forthwith, And offenders should
be punighed severely, Pending the adoption of
this policy the:grant of licence to segl distilled
liquors in the weekly markets should be immediately
discontinued,

(c) We would not like at this stage to interfere
with the use of the normal beverage that the
tribals are accustomed to take. We are hopeful
that by and by with the spread of education and
with the realisation that rice and other articles
that they use for the purpose of beverage, can be
more suitably utilised, the tribals will also
give up this habit,"
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3.2 Thn contention behind‘theSe recommendatiOns
bthhu_the dl“ 1lled/c0untry liquor an8 smuggled
liquor were not enly hazardDus to the health of
the Lribals but 91;0 affected thelr.eGOncmy and
reduced them to destituflibh‘ and indebtness. It
resulted in greater exploitation as the liquor
venders not only sold liquor but also lend money.
Thorefore, the Commission suggested that the sale
of distilled liquor should be banned in tribal areas
an: the offeqqers should be seﬁ'erely punished. The
tribals, who are accustomed to take home-made
fernented liquor should be allowed to brew this .
liquor for their consumption during.cerémOpial
occasions and not for sale.
3.3 Later on a large nuﬁbef of tribal MPs submitted
a memorandum to the then Prime Minister ifi support of.
the rccommendation of Deebar Commission and wanted
the countr?/distilled liquor to be banned in tribal

arcag in the int~rests of the tribals.

3.4 The Centrél AJdvisory Board on probibition held
a meeting of all the Excise Minister of the States

an?. endorsed th» recommendation of Dhebar Commission.
On 19.6.74 Smt. Indira Gandhi, the then Primi Minister
address ed minutcs to the Home Minister stating, inter-

alia that though the Advisory Board on Prohibition



- 49 - ‘

comnricing Excise Ministers of States have agreed

to the recommencation of Dhebar Commission gﬁd these
have been accent~d by the State Government, it was
not imnlementped by them, Since the matter was gone
into in detail she wanted to take a decision on the
newr Excise Policy without further delay. éh 2541475
the Department of Social Welfare issued guidelines to
all the Chief Secretaries of the State Government/
Union Territorics. Again in September, 1981 the
folloviing guidelines were issued for Excise Policy in
tribal areas ¢~

(L) Commercial vending of alcoholoc beverages
should be discontinued in the tribal areas.

(2) Scheduled Tribes should be permitted to brew
their traditional beverages for consumption at
home for ¢onsumption at home for religious
and special occasions.

(3) Attempts may be made to wean the Scheduled
Tribes away from the habit of drinking
alcoholic beverages and for this purpose
official and non=official voluntary organisa=-
tions may be encouraged to take up work in
tribal areas.

3.5 In pursuance of these guidelines, State Govern-

ment ©f Bihar, since 1976 has reported to have

rciuced the number of liquor outlets in areas mostly
inhabited by tribal population{Santhal Pargana and

Chhotanagpur Divisions of the State) as a measure for

waavins the tribals away from the evils of drinking.



3.6
(a)

(b)

3.7

The steps which are still in force include @~
In Blocks or'ékam_Panchayats.having_SO-percent
or more tribal ;opulation all types of liquor
shops haﬁe been'abqlished.

Tribals have been ailowed house brewing of
Pachwal (ice) for their personal consumption
cshd for consumption on Special and religious

occasions, but not for sale.

The Committce enquired whether private contractors

have been engaged in liquor vending by the State

Government. In reply the Secretary, Excise Government

of Dihar stated in evidence :=-

Mlhere the Panchyat is having more than 50 per=«
cent tribal popnulation, no shops are auctioned,
It is on contract basis. Bihar was the first
state to go in for Prohibition in 1978 and

25 percent of the shops were closed in the first
year. In 1979, we went for complete proh@bition.
The nrohibition was being enforced on the basis
of cordinance, when the Government of India gave
its concurrcnce to the ordinance in 1980 it
nlsc incdicated that it would make no commitment
to the State to the loss, if any, on account of
prohibition., In 1984, the State Government set
up a Committee to study the implementation of
prohibition. The memorandum placed before the
Cabinet in 1980 printed out that there was no
‘prohibition on the neighbouring States & West
Bengal Maodhya Pradesh and neighbouring country
of Nepdl and with no adequate enforcement
machinery, smuggling become rempant. In Chhota
Magpur arca making,liquor from Mahua had almost
become a cottage industry. The State was
losing the revenue whereas the neighbouring
States have got additiomal revenue.

The loss was Of the order of R, 30 crores.
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The State Government set up a high powered
Committce to study the impact of complete
probibition in these 112 blocks. At that time,
Tribal lesearch Institute wea asked to study
in four vll‘ﬁges about the impact of not having
any shop in panchayat having more than 50 per-
centtribal nopulation. They came to the conclu-
sion that drinking is a major problem and people
ltave become accustomed to drinking. Tribals had
stated con_.um.fngn Mahua liquor in place of
00un1r; licuor. , In prohibition was enforced
vithout making #roper arrangement it would
result in illicit distillation,™

To.this, th~ Development Commissioner, Bihar

..

as under &=
It is a fact that prohibition was introduced.
but somzhoi' or tha other it did not succeed in
the sense that it was found that a large number
0f people were still able to sell the liquor in
that arca either by smuggling from neighbouring
States or f-om some Other states. Therefon
the policy of prohibition was nbt suctessful.
At the same time, the State Government was also
losing the revenue. Then, it reverted back

t0 the old system:™ - '

The Committec enquired how a distinction of fifty

percent tribal nonulation has been made in Tribal Sub-=

Plan arca in enforcing Excise Policy by the State G0vern—

ment

carli-

3.10

:nd how Central Guidelines in this regard mentioned

:> hav~ not heeon implemented By the State Government.

In reply, Eicise Secretary have stated :=

“de had nncpared a memorandum indicating that
prohibition should be enforced in all the 112
blocks. o have made out various points and
this has to b vetted by the Welfare and
Finance Departments. It is at that stage at
the mom~nt,® -
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3..1L The develonment Cmmmiséioner. Bihar further

clarifizd as under &=

“So far as drinking is concerned, as rightly
point~d put, rice handia is supposad to be good
. for the health-of the tribals. To that cxtent
there is nothing waéng.

So far as “ho country liquor is concerned, that
is considerad normally injurious to health. Thorey
fore, our affort should be that this should be
banned, i{ possible, or at least reduced to the
minimum »o:sible extent. Unfortunately, it so
happened that in Bihar once we had a policy of
nrohibition, but then we went back on it. Again,
a polic saner has been nreparod and it is being
examinad ith a view to see that at least in
those ar:a: the sale of these liquors are no
longer available.

At thes momont what we are doing is that we are .
sctting or not setting liquor shops on the basis
of ithe tribal population in a panchayat. In a
Panchayat where we find that the tribal population
is less thon 50 percent, there we are setting it,
and where ;o find that it is more we sre not
sctting it. That is the existing policy. Now the
nolicy tha" is being formulated is that in the
tribal blocks as a whole there hould not-bé any
country licuor shops. This policy has been for-
mulated and it has been sent to the Welfare
Department and the Finance Department, for their
approval. Thereafter it will got to the Cabinet,*

3.12 The Commi'toe were informed that State Government
had introduced srohibition throughbut the State with effect'
from 1 Anril, 1979, but it was relaxed in September, 1920
throughout the State for a number of reasons. Asked in
this context, ti: Dewelopment Commissionor repleid as
under $-
e 'shall definitely and very strongly convey the
“celings af this Committee and that it is a question
of nolicyds....We shall also press that since it is
the quostion of health and future cof tribals, this
policy should be accepted even though it may amount

to g low; 07 money to tho State Government. We
shall press the Flnance Departments,/fdr that.®

1
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3.13 The ‘dditional Secrctary, Ministry of Veolfare
addad Lo this as under :-

“Sir, the Scecretary, Excise said that a memoran-
dum has b - prepared and it will go to the
Czabinet which will rovert back the earlier policy.
llc says that at present it is lying with other
Departments. So I just want to request them,

with your pormission, that they should being theo
views of this august body to the notice of the
Financ: Department. Other.rise, they will say.

Wo will lose our revenue.”

3.14 The Committec were further informed that in rrban
arcac falling within the Tribal Sub-Plan areas in Bihar’
sale of licuor has bren through auction of liquor shopn.
The Committec in this context drew the attention of tho
Stat~ Governm.nt officials to the Central Guidelines
an! Obscrvations made by the Working Group on Develop~
mznt o STs durinsg the Eighth Plan that existing guidelin-»s
should be strictly enforced. In Scheduled Aresas, entry
of cxcise contractors should be completely banned and
thay chould not be allowed to ooezrate liquor shops in
thisw areas. At places where shops are nocessaryv these
should be manajed directly under the aegis of the
Excice Dovartment of the State. The State Government
officials werc azsked to understand the difference
baotweocn departm ontal and contractual shop system as tho
lattar is associlat-d with money lending and explditation,
To this, the Development Commissioner Bihar replied
in a’firmative stating that "in future we @hall

certainly see that the nrevention of the exploitation

is ziven highest priority.n
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378 Under Article 46 of the Constitution, the
Central and State Governments arc responsiblc to promote
economic development of Scheduled Castes and Scheduled
Tribes and they are rcsponsible to protcect them from all
sorts of exploitation. As required under Jrticle 339 of
the Constitution a Commission headed by Shri U.N. Dhebar
wasS appoiinted t» report on the problems »f Scheduled Tribes
and recommend measures to solve them. The Commission in
its Report submitted in 1961, had inter-alia recommended
that sale of smuggled liquor must be put down with a strong
hand and traffic in it should be made a pconal offence with
severe punishment, the salc and use of distilled liquor
should a}so be discontinued forthwith and offenders should
be punished severely, pending adoption >f this policyy
grant of licences t» sell distilled liquor in weekly

markets should immeciately be discontinued.

3.16 Subsequently, the Ccntral Government issued the
following guidelines to the State in 1975 and reiterated
them a number of times asking State Governments to give

affect to them:
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(1) Commercial vending of alcoholic beverages

should be discontinuced in the tribal areae.
T —

',.q-. " -

”.-

(2) Scheduled TTBES should be pormitted to brew -
their traditinnal boverages for comsumption
at home for religious and special occasionse.

(3) Attempts may be made to wean the Scheduled
Tribes away from the habit of drinking
alcoholic beverages and for this purpose
official and non-official v:luntary rganisatie-
ons may be encourajed to take up work in
tribal areas.

3¢17 The Committee are distressed to note that

these important recommezggp;gnswthnugh'acceﬁgbd by the
State Government in g;neral, have not buoen implemented
with the seriousness it deserved. The Government of
Bihar had tried this policy of prohibition in scheduled -
areas in 1978 but adandoned it subsequently on account

of illicit distillation, smuggling from nci-hbour states

pp—— "-.

.~-.—-I

and consequent le@ss of _rnawernt c;n51derau1 NS e AHHtHér
contributory factor for abandef ihg’ prahibition policy
in. tribal areas was stated to be that tribals have becume
accustomed t» drinkin; and in the absenc. »f ¢nforcement
machinery, prohibition w»>uld rcsult in illicit distill=
ation. It is highly disturbing. The Committce are

not convinced ~f this line of rcasoning. Smuggling

and illicit distillation prodblems being law :?q order

pr blems could be tacklgdmby~atreﬁjfﬂznin; low enfor-

cing machinery. :
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 3.18 T It is--ridiculous to say that sinco law s
enforcing machinery failed to check menance »f illicit
distillation and smuggling 5f liquor, tribals may be

allowed tc be exploited by making liquar fre:

frezly available
to them.’

3.19 The Committce are als not cvinced ~f the

reas"»ning on revenue consideration against zbandoning
prohibition policy in Bihar. It is saiéﬁ%hat because

of the enforcement of Prohibition policy in °ub—plan_are§§,
State was losing revenuc to the tine >f As.30cr.res per
annum while the neighbouriny stat.s had 9ot additional
revenue and that ~wernment ~ india had i3ilicated while:

giving its concurrance t the ardinance anforcing prohibi-

lion in 198C that it w-uld not make any commitment on loss

to the State. This issue was carlier discusscd by the

. Advisory Board on Prohibiti-n which ¢ mpriscd >f Excise

Ministers of States and they had agreed t» the recommend=

by the State Government.

ations »f the Dhebar Commissioan and those were accepted

The Committee str ngly feel
that develcpment and welfare of 58 lakh tribals in the

State sh»ould not be overlnoked 1 revenue consideration.
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3.20 The Committee als»> recommend th-t to tackle
the problem of smugygliny and illicit distillati n,
stringent penalty shjbld he provided by amending the
Excise Act which wilil 2ct as deterrent as is the case-

under Narcotic Acte.

3.21 The Committee n»ote that liquor sh ps have
been abnlished in Block/Gram Panchayats in TSP arcas of
Bihar having fifty per cent »r more trival » .pulation.

In Block/Gram Panchayats having less than fifg percent

of tribal pnopulatinn, liquor vending is C)ntinuinq. The
Committee are at a 1ass to c>mprehénd‘justificatian
behind this policy. On the »sther hand, thoy nrc f the
view that nonetribal pe-ple living in Trial Sub=Plan
area enjoy all types »>f facilities includiny subsidised
essential commodities and subsidy under IRDP and ITDA
economic development programmes, besides the cdeveloped
infrastructure created in these areas. Thercfore, their
preference for liquor should not get ever-riding prlori-
ties over tribals welfare. FHowever, in uroan areas
falling under the Tribal Sub-Plan areas, where woportion
~f non=tribal population t» tribal population is very
high, and peopls are comparatively better »ff, a differer

yardstick can be applied >n revenue c:msidecation. In

~such urban areas, Indian make freign Jiquor can be selc
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' through departmental shps t> check smuyyling of this

i type of, liquor in rural tribal areas by unscrupulous

t

|
. liquor contractors.

3.22 The Committee n-te that Excise Department
of the State G-vernment plan to enf~rce prohibition in
all the 112 blocks in the Tribal Sub-Plan arcas and has
drafted a memorandum in this regard. The mem-randuh

is required to be vetted by the Welfare and Fincnce

Departments nf the State Government befor: it is

_submitted t~ the State Cabinet. In this cntext, the

Committee will like t- emphasis the fact that State

G-vernment is committed to dovel .pmont and welfare of

iScheduled Tribes and liquor vending in th:ir arcas has

: béen linked to money-lending resultingy in dindebtedness

. and alienatfon of tribals from their land. .lso liquor-

vending is not only against thz spirit >f tho Congtitute

. ion, but als> is a health hazard for illitcrate and

simple tribals wh» are accust med to it. In fTact,

it is ope of the Laslic prime factors at the roof of their

- backwardness and expl itation. They spend lavishly on

liquor which leads them to perpctual indebtedness and
also make them vietim of vulnerable discascs. Such

a vital factor affecting tribal populatin sh uld not
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' be overlooked on revepue ¢onsidarations. The

-

- Committee, therefore, str ngly urje that scle of

ligquor in tribal Sub=Plan arzas should immedicztely be

banned.



Money lending and relicf from indebtcodngss .

- -

3.23 Accérding to the Working Gr i »n develop:=
ment and welfare of STs during VIII Plan, nroblem of
indebtedness among tribals iS'ScriQHS. According to

a sam; 2 survey done by the Planning Commissicn in
selected ITDPs, the indebtedness among th: tribals has
increased from 14.4 percent in 1975-76 to 33.77 percent
in 1982-83. 72 percent of the tribals were indebted

to non=institutional sources including shopkeepers,
friends, relatives etc. while 4 per cent »f the tribals .
were indebted to institutional sources includinjy both
banks and cooperatives. The causes for indcbtedness

are many and varied, but undoubtedly, unscrupulous money
lending practices and exploitation of tribals are
important factors, @&gked in this c atedtt, the Sccretary,

Roevenue stated in evidence - .
"There are tw: acts regardin; this, the
Moncy lending Act 1974 and Bihar Debt Relief
 Act 1976. Apart from this, we have been
issuing instructicns t» the DCs and “ther
officials, for proper implementation >f those cctse Now
there can be no private money lenders for they
havd to be rejisterzd and hava t» keep
accounts. If they are not rogisterad and do

not keep accounts, they cannot file cases and
they cannost be recognised by any courte.

3.24 In the context of increasing indébtedness of
tribals; productivity in tribal areas gHing dwn and
consequently their alienation of land,, thc C-ommittee
asked how in spite of the fact that a .number of steps
have been taken?by the State Government in this regard,
indebtedness of tribals has been on ingreasc. In reply,
the witness submitted that fbank credit sh»>ild be made
available to tribals if they have to gt away from
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3.25 The Development Commissionor, 3ih-r further
added $=

*"On banks, I just want t» mention one gigure.

snky about a fortnight ags »ur Minister has
taken a meeting of all the .banks and it was
found that for agricultural lond, for kharif,
approximately 1,32,000 apwlication had been
filed with different banks. Thcy have been
filed through the 72°d offices of the 3DOs*
Out »f them only about 32,000applications

have been dispnscd off and &hey have given a
loan of Rs.l0 crores as against the loan of
Rs«.49 crores. They have disposcd off 32,000
applications and one lakh apolications are
still pendinjye. Now it is qgetting late becau=
se¢ the need >f the farmer for j.ttiny the
money 1s not much and in any cnse financing
in the whole of the State has ¢ mc down ¢
considerably. They also gave the same replye.
They said that the main reas m w-s “hat we
had given loan to these farmers a ‘ear bef:ire
and most of them had not repaid it.

Unless they write off, naturally we have this
difficulty and we have prnl me., Ve do
whatever is possille. It«is- 1>t that they are
giving the loans "jenergusly anc fr'm the
State Governgent's side our Minister of
Ajriculture took a meeting a few months ago
and our Chief Minister took a meeting about

a fortnight ago. We have been pressing on
all the hunkers that they should give money
to the farming community.",

3.26 In a note furnished to the Committce, the
State Government of Bihar have stated that 'Majority

of the Scheduled Tribe families are beclow the poverty
line, indebtedness has become a part of their lifce They
require 1.ans ceven for small items of daily consumption
and t> meot sncial liabilities like, marriases, shradhs,
etcs There is no institutinnal arranyzment for such
credit. They fall in the hands of uﬁsjq:rupulous money=
lenders which sets the whe:ls of expl-Ltation in motion.
The Government of Biher is planninj t» launzh Consumption

Credit Scheme which will take care of the nceds of poor

tribal .communitias'.



3.27 Subsegyuently, the State Government of Bihar,
has admitted in the draft Schgdulgd Area Administrative
Report for the year 1989-90, 1990-91 and 1991~92 that
the effective implemehtatian >f the provisions of the

a . Money lending &ct is largely tardy
because there is no dther source of credit reoadily availe=
able to the tribals at the time of their iggazzigtional—
ised ‘Banks are shy of financing tribals. Thus, whenever
they are faced with ealamity, they have no option but to
go to the villaje money lenders who are prosently acting.
inkengence. The State Government repsrted to have taken
steps to provide credit, consumer loans through cooper=
ative institutions, But very often thesce institutions
face resourge crunch. Thus, the State Government feel

that "there is need to make adequate provision of funds

to such institutions and strcamline their functions'.

3.28 The Ravenue ®ccrotary, Bihar further tolq
the Committoe that 80,000 people have been froed and

the debt relief grantod amountoed to Rs.3 crores so fare

3.29 In this connecti~n, the Committce lcarnt
from the above mentioned study of the wnorking of ITDP
Simdega that even the hasic minimum needs of the released

bonded labourers had not been mets Asked in this context.

the witness.further informed the Commi®tee as under @

: acr ive
"We qive them land around 2 .acrese We g _
themgldoo rupceS per acre fozrbuY;Eg 2%ﬁt$01
tural. implements. Even we grwe.@ em a2
Rs.280 as legal aid to fight tuheir cases.
We even give them tree-pattas.



3oV When the Committee pointed out that legal

aid of Rs.250/- is on low side, the witness replied:

"If depends on the resources we have.

Atleast till date, our policy is like
this. We are also giving them help in

other ways®,
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3.31 The Committee find that State Govermment of Bihar

has enacted two legislation - the Money Lenddnly Act 1974
and Bih?r Debt Relief Act 1976 to provide relisf from
indebtadness to tribals, Apart from this State Government
has been issuing instructions to the s snd other officials
for proper implementation of these Acts, Under provisions
of these laws private money lenders have to get themselves
registered and maintain accounts. Unregistered money
lenders and those not maintaining accounts cannot approach
courts for recovery of loan amount, However, the Committee

find that implementation of the provisions of these acts is

largely tardy because no other source of credit is available

to tribals at the time of need, As most of the tribal
families are below poverty line, they require loans to meet
social liabilitics like marriages and cven for consumption,
In the absence of any & institutional arrangements for such
credit they often fall in the hands of inscrupulous money
lenders which sets the wheels of exploitation in metion,
The institutional arrangements made to mect credit needs of
tribals like cooperative societies, LAMPS otc, are not

only inadequate but also inefficient in working, Moreover,
these institutions often face resources crunch, The
Committee therefore, feel that there is need to make adequate
provisions of funds to such institutions and streamline
their functions. The Committee mote that Staete Govermment
is already seized of the matter. They will like to be

informmed of the steps initiated in this regard,
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3432 The Committee are perturbed to note that
nationalised banks are shy of financing tribals. 1In
the absence of any institutional finance, tribals often
fall in the hands of unscruplous money lenders. Even [
for genuine agricultural needs they have been denied

finance, of the 1,32,000 applications filed with differ-
ent banks through B.D.Os, only about 32,000 applications

' have been disposed of so far. The other »ne lakh

applicant have still to wait and it wnuld affect their

" agricultural operations. In aggregate, loans amounting

- to Rs.l0 crore%thave been disbursed against the total

E requirement Of&fg crores insptte of the fact that matter
" was taken up at a very high level by the State Govt. ;g?i;

s.

o~

with managements of Banks. It is highly disturbinge.

- The reason for this indifferent attitude on bhe part of .

" financial institutions has been that most of the

: help them,

. their helplessness may be taken by the lending institue . .

" glons and souux way out may he fannad out with a view t0

applicants were defaulters of carlier loans granted to ,F*
them about a year back. The Committee urge that a .
sympathetic view of the grim poverty of tribals and _32

Y

~
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3.33 The Committee n

e e

2 that 80,000 pcople

have been freed and a debt relief of Rs.3 crores has
been granted by the State Government of Bihar. The
Committee Will like to emrhasisce in this rogard, that -
released labourers should be properly_rehabilitated’and
provided with means of livelihood. Tlheir basié needs |
are to be met to ensure that the released families do

not relapse into bondagee.



. LAND ALIENATION

3.34 Bihar Scheduled Arcas Regulation 1969,
> Chhota Nagpur Tenancy Act, 1908 and Santhal Paragana
Tenancy (Supplementary Provisions) Act, 1949 are the
a4 l@gislations in force in Bihar to prevent land alienation
of tribals. Despite these laws, however, thc -tribals'
land continued to pass out of their hands. Jiccording
to the Ministry »f Welfare, intensity »f land alienation
in states like Biker 4isccomparatively high. Bihar
. Government in a note have stated that majnitude of
informal transactidns are- very large. In these cases,
tribals have lost the possession of land. 'In town
area, because of high valua of 1and_which is mounting
day by day, there is a pressurc on tribal lande. Many
illegal methods are resorted to for alienating tribal

land such as (i) forcible naccupation (ii) Collusive
title suits (11i) suppressing the true identity of the
tribal vendor while getting ‘deced »f transfer registered
and thereafter effecting number of transactisns in

quick succession.'

3.35 It was further stated that 'there is a move
by the Government to bring forcible occupation ~f tribal
land under the provision of the Land Restoration Act.

3.36 The Committee were informed in covidence that
as on date, 1,26,629 cascs have been instituted involving
1,77,850 acres of land. Out of these 56,229 cases have

been allowed and area involved is 59,3%% goos, ' It was 1
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further stated that in 54,986 cases involving 51,327
acres of land have been restored to tribals., Further,
2,525 cases have gone in appeal involving an arca of
4,717 .85 acres,
3.37 Alientation_ofﬂtribal land has been taking

place in various ways.' In modes other than the land

acquisition, 80 per cent of land alienated bad gone to
non-tribal, SIs are éanerally unaware of the protective

laws in respect of alientastion of lands, Even in States
where awareness is more, the tribals poverty and the
cumbersome process of law prevented recourse to the

legal process. In this contect, the Committee desired

to know the steps taken by the State Government to restore

tribals their land, In reply, the Govermment of Bihar

in a note have stated .

M. seesfor accelerating implementation of

ceiling laws and restoration of land to STs and also tc
detect and dispose of hatgidari cases, a special

squad has been estab isheg at Ranchi, At district
level, an Additional District Magistrate has been
posted with supporting staff to supervise and assist
revenue work in their respective districts. These
offices require strengthening in view of the large
number of cases for disposal within a time schedule,"

3.38 It has been further contended :

¥ At present there is no effective machinery

for enforcement of these protective Legislations

per iodical review of the progress of its
implementation and monitoring at the district level,
The tribals, whose land is restored, are not
provided any financial assistance to take up
cultivation of land restared to them,"
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3.3? The Committee note that to prevent land

: alienation of tribals, Bihar Scheduled Areas Regulation
| 1969, Chhota Nagpur Tenancy Act, 1908 and Santhal
Pargana Tenancy/(Supplementary Provisions) Act, 1949

are in force in Bihar. Inspite of these laws, intensity :

of
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land alienation in tribal areas of Bihdr-is comparat-
ively high. It has heen stated that magnitude of

informal transactions are vegpy large and many illegal ™.
methods are resorted to for alienatiny tribal land such

as forcible occupation, collusive tribal suits, supp-

. ression of true identity of thz2 tribal venador while
~getting deeds of trgnsfer registered and thercafter

| affecting number of transactions in quick succession.

The Committee further note that 1,26,629 cases involving T
1,77,830 acres of land have been instituted till date.

| Out of these, in 45,986 cases involving 51,327 acres‘of
land has been resorted t> tribals. The Committece are

. perturbed to note that in spite of various cnactments

in this rejard, intensity of land alienation in TSP

areas of Bihar is very hijh. Tribals bein; moslly
illiterate and simple folk are generally not aware of the
protective laws. Not only this, where awarcness is mores
poverty and cumbersome process of law inhifgited tribals <
to take resourse to lawe In view of these startling
relevations, the Committee fecel that there is need to
further tighten the loop holes in law and t. educate

the farmers about the provisions made fcr their protecti-
one The Committee will like the state Government to
devise measures in this regard in consultation with the

Ministry of Welfare and other concernede



The Committee recommend that where tribals
effect sale of land under distress, Gover ym:nt should
acquire that land for distribution amonjy landless tribds
under various poverty allievition projrammes. The
Legislation for preventing land alienation of tribals
should be strengthened by incorporating provision to
the effect that land is presumed‘t&“belong to the
tribals and the burden of proof of sale of land should

be with non-tribals.

3.40 The Committee note that numbar of cases
instituted for alienaticn of tribals land is alarmingly
high at 1,26,629 and out of them only 45,C00 cases have
been decided. :More and more cases are hbeing registered
every day. It has-been stated that for accelerating
implementation of e2iling léws and restoration of tribal
land and also to detect and dispose of bataidari cases,
a speciél squad has been established at Ranchi, At
district level, an Additional District Magistrate has
been posted with sépporting staff to supervise and assist
in revenue work. However, in view of the larje number
of cases for disposal within a time schedulz, these
offices require strengthening. ' The Committee trust

innit;ate

that state jovernment will £ staps in this regard

early to streamline the process. The Comnitt:.e will

like to be apprised of the progjress made in this regard.
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341 It is concerning to note that &t present,

there is no effective machinery for enforcement of
these protective legislations, periodical rsview of
the progress’ of its implementation and monitoring at
district.level. '%he Committee feel that mere cnactment
of legislation to prevent land alienation of tribals {is
« unless . '
of no use ‘£ adequately effective enforcement mo¢hinery
is not created and periodical review of th: projress is
not undertaken. In fact, the success of a projramme to
a large extent, depends on how effectively it is
monitored and remedial ation taken in tim: to remove
constraints/deficiencies.  Thercfore, the Committee
urge that machinery for effective enforcament and
monitoring of protective legislations should be cieated

at distric level. : .
L -]

3.42 The Committee are highly perturbed to note
that the tribals whose land has hcen rostored are ot
being provided auy tinancial assistance to take up
cultivation of land restor;d to them. In this conext,
the Committee will like to emphasise that unproducive
quality of land in the TSP arcas is one of the Hasc
causes of alienation of trib=nls lands . Thus, aty
comprehensive strategy for checking land alicnmitic
should include .measures for improving product.wvityof
land. Therefore, the Committece urge that Fi.ancia
Assistance may be provided to tribals to tale up

cultivation ofi land restored to them.
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CHAPIER IV ACHIEVEMENTS IN SECTORAL PROGR/AMMES

A. LITQULTURE

4,1 s per the 1981 census, about 87 percent of the main
tribal workers are wholly or largely dependent on agriculture.
According to thc DNeport of the Working Group on Development
and V.lfare of Scheduled Tribes during VIII Five Year Plan,
low agricultural productivity has béen a céuse for alienation
of tribal: landa chronic indebtednesS_anq/failure to repay
credit obtained from banks and institutions such as L\MPs.
This scts in motion a cycle leading to pauperization of
tribals, dependent largely or wholly on agriculture. .
rescarch project sponsored by the Ministry of Welfare had
documenteod the .outward migration of tribal workers from
certain TSP arcas in Orissa and Bihar and found linkage

bcgwmyusuch migration and backwardness of agriculture.

4.2 Jccording to a compilation of productivity of certain
major crops in 32 Tribals Sub=Plan districts in TSP
reportecd by the Commissioner for Scheduled Castes and
Scheduled Tribes in his Report presented in 1981, the following
facts have come to light :-

(i) That productivity in the TSP districts, except

in th.ee States, have generally been lower
than thc State averages, for all crops.

(2) That scveral of the TSP districts have shown
declince in productivity in 1985-86 as
comparaed to 1980-81,

(3) That there is a shrinkage in area under certain
important food crops. '
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(4) That there i a drop in productivity in 1985=86.
as compared to 1980=-81 in respect of certain
crops districts, @ven though the corresponding
Statc averaygcs of productivity ‘have increased
for the samec crops. '

4,3 Reacting to the above observations of the
Gommittoq, Sccrotary, Agrieulture. Government of Bihar
stated in evidence that figure of 1985=86 was comparative
~and it was not representative figure. But “the admitted
that in some districts agricultural productivity has

gone cown. Asked about the reasons for decline in

productivity, the witness stated 3=

"The magor factor has been that especially the
cercal and the food croos depend on irrigation
vihich is mcinly dependent on rains. Whatever
irrigated land is there, it is by minor irriga-
tion schemes ceeese In 1985=86 due to poor
rainfall in the tribal area productivity was low
and that was compared with 1980-8l1, Secondly, in
more than 50 percent minor irrigation schemes
which arec thore, depend totally on power and
pover pesition in this belt has been rather dbomy
for quite somctime and that has affected the part
0f the minor irrigation scheme. And because of
this, the yecild as well as the coverage of the
farmecrs arc low, It was only 9 percent, that is,
thc total percentage of irrigated land in that
CICA%essrsase Q.-lt of 129 lakh hthOreS, On].y

11 lakh hactares are irrigated and the rest
dopends upon the rains."

4.4 In this context, the Committee desired to know
the difficulties/constraints experienced in Bihar.

In reply, State Government of Bihar has enumerated the
follovwing congtraings/difficulties :=-

' is
(i) Traditionally tribals/a closed socicty,
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(11) Tribals arc casy going and not very hard working.

(1ii) Beocause of theoir culture, they listen to

peopls who mix with themse They are reluctant to
makes

adopt changed tochnique. This / the task of

extonsion difficult.

4,5 Th. Committcoc learnt that in view of the fact that
agriculturc is to be given top priority for Scheduled
Tribos, the Working Group on Development and Welfare of
Schaoculed Tribes during the Eighth F.ve Year Plan has

rGCOmmonded HE

l. The outlays on the agriculture & Allied Sector
should bo atleast 20 percent of the total VII plan

outlay under TSP of the TSP States/Union Teeritories and
that the outlay on minor irrigation should be atleast
anothe: 15 percent of the total TSP.

2. That the outlays by the Central Ministry of
Agriculture under its TSP schemes should be pooled and
utiliced on a comprehensive scheme of increasing agricul-
tural productivity in TSP areas. This should include a
minor irrigation component, a soil conservation component

and bo implemented through the ITDPs.

3.. That outlavs under crop husbandary, horticulture,

social forestry, soil and water conservation, cooperation,
minor irrigation =nd agricultural marketing should to the
extcnt possible, be channelised through ITDPs. This would
apply -0 both the TSP component of the State Plans and the
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funds provided under the suggested new Centrally

$ponsorcd 8cheme of the Mihistry of Agricultures
L]

4, The Contrel Ministry of Agriculture is now
identifying agro-climatic zonecs in the country for
the purposd of dirccting future investments in the
agriculturc and .\llied Sector., The TSP areas in each
zono ma? bc idontified as sub-zones for suitable

package of agricultural practices.

5 That agricultural research, eduéatiOn and
extcnsion activity in TSP areas should receive a much
highoer priority than it has so far. The thrust should
be o0a improving productivity under dry or partially
irrigatcd conditions and on the lands of marginal
farmgrs., FOr'fhis purpose, agriculture research Ge?tres
undor the States' .\griculture Departments or the
Agriculturgal Universities should be established in the

TSP croezs.

6. That 100% Centrally funded scheme "Control of
Shifting Cultivation™ should be expanded substantially
s0 as to cover thc total number of shifting cultivators
in th: contire country (including in the non-TSP Stales/
Union Territorics) ahghaim at their total rehabil-tation

within the VIII Plan period.
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1446 According to a compilation of productivity of
| cortain mafor crops in 32 TSP districts in the TSP

iStatos ruporgud by the Commissioner for Scheduled

éCastés and Schedulced Tribes, productivity in TSP

fdistricts oxcept in 3 Stafes have generally been

Elowcr than the State average for all crops, several of

' TSP districts have shown de¢line in productivity in

%1985~86 as compared to 1980-81, there is a shrinkage

in arca under certain important food crops and there

i was a drop in productivity in 1985-86 as compared to
1980~"1 in respact of cerfain crop districts, even

" though the corr:sponding State averages of productivity

" have incrcas~d for the same crops. The representatives

of the Statce Government of Bihar have pleaded that

figurcs for 1985 were not representative and these

| were only comparative but admitted that in some districrs

' agficultural productivity has gone dbmn. The Committee
are deoply concernod at this phenomenon. Theyrwill
like the recasons for declining trend in agricultural
productivity in TSP areas to be analysed and remedial

magasures taken at an early date.



4.7 The Committéé’nOte that agriculture in

tribal arcad is still largeriy dependent on

rains. Out:of the total 129 lakh hactare of

land under agriculturc in TSP areas in verieus States,
only 11 lakh hactaro are irrigated and the rest
depcnds on the vagaries of nature. Under such

a situation, agricultural productivity will

vary from year to year showing volatile

fluctuations in thc years of deficient rains.

Tho Committce further note that toppgraphy of

" tribcl arcas of Bihar is such that major and

medium irrigation schemes are not of much benefit

to them. Only minor irrigation schemes can be
impl-meonted in these areas which in turn depend

on avcilability of power. .3 State Government
renrosontative has informed the Committee that

power position in this belt has been rather gldomy
for cuite sometimcs and that has affected minor
irrigetion schuazs. Because of this, the yield

as well as the ooverage of fammers are very

low ~ stated to be only nine percent. It is highly
deplorables The Committze feel that in the absence
of assurod irrigation high yielding varities of crops
¢annot be sown by tribal . farmers nor chemical

. fertilizers can bc applied to boost yield. Extension
work also cannbt be taken up in TSP areas simply

for this rcason, Ncedless to say that power supply



€0 TSP arcas is of utmost importance for economkc
dévéIOpmont. The Committee, therefore, strOngiy recommend
that added emphasis be laid on power supply to TSP areas
and for that recasonn outlay undér this head should be

substantially onhanced.

4,8 Besides that, the Committee feel that minor irriga-
tion schcmes bascd on rivers and streams which do not
taken up
entircly depend on power to lift water , may b
wherever possible in large number $o dugmemte the

irrigation facilities substantially.

4.9 Another reason for stagnation of agriculture in
trib:l sub=plan arcas has been stated to be tribal culturc
and their attitude towards material life. It is said

that their's is a closed society; tribals are easy going
and no. hard workin-< and their reluctance to adopt to
changed technique. i1l these make task of extension work
difficult. The Committee fcel that these problems, theugh
obstructive arc not insurmountable. With the spread of
education and opening up of tribal areas with laying of
infrastructure, tribals attitude will undergo a substantial
chanyc. Then, thceir pesponse will be more positive.
Meanwhile, what is required on the part of Government is
to have a close contact with them and impress upon them,
through audiovisual media and publicity, wirtues of

modcrn technieques in agriculture. Farm demonstrations
and oxtnnsion work, in Committee's view will bring in

positive rosults in motivating tribals.
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4,10 Tho Committco note that with.a view to set

up agri‘cultural productivity in . Tribal Sub-Plan areas,
the Working Groun on development and Welfare of STs
durin;; VIII Plan has made certain .recommendations.
Thoso include intgor—alia, higher investment ia agricul=-

tur:l c-nd allied scctor and minor irrigation schemes,
poq}ing of outlays of various scﬁemes by the Central.

Ministry of ..griculture under its TSP Programme and
utilisation of thc 'same on a comprehensive scheme,
channclising of outl&ys under crop husbandry, horti=-
culturc, social forostry, soil and water conservation,-
coopcration, mino~ irrigation and agricultural
markceting through ITDPs, identification of TSP area in
each agro-chemical zone as sub=zone for suitable
package of agricultural practices and also to accord
higher priority to agricultural researchh education and
extension activity in TSP areas with thfust on
improving productivity under dry or partial irrigation
conditions etc. In Committce's view these valuable
sugjestions morit favourable consideration. The
Committce therefore, urge the State Government to

implemunt these suggestions without further loss of time.
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B. GSHIFTING CULTIV.TION

4.11 ACCOrdiﬁg to the Ministry of Welfare over Six
lakh “ribsl familics in 16 states are estimated to be
practisineg shiffing cultivations Ab#ut 10 million
hectarce in trib:-1 and hill arceas are affected by
shifting cultivation, In Bihar, jhoom cultivation or
shiftihg'cultivation is stated to be prevelant among
Sourfalpdhariyaa and Mal Pahariyas of Sahabganj.

Ask:d zbout the arca under jhoom cultivation, the State
Government officials expressed inability to provide
precise figures in the absence of any survey having

been done in this rcegard.

4,12 /isked about the measures taken to curb jhoom
cultivation in th@ State of Bihar, Government has stated
that it "has a policy to curb jhosm cultivation hy
pexrsguat ion and this was yeilding results, though
slowly.” It was further stated that ™o change the
attitude of Souria and Mal—Pahariyas towards shifting
(jhoom) cultivation, different type of schemes are
implcmonted such as Barbathi cultivation, bee keeping,
Tsar production, land levelling, Agriculture subsidy,

sabai grass cultivation and paultry etc."



4.13 The Committce pointed out that Ministry of .
Agriculture had launched a Centrally sponsored
scheome for gontfol of shifting cultivation with the
totzl investmont of Rse 75 crores and c@vering
settlcment of 25000 families Over a period of 5 years
and oncuired, abqut the specific steps taken to
dissuzdc tribals from jhoom cultivation and the
results achicved so far. In reply, the Lévelepment

Commizcioncr Bihar stated ¢=

"I . would only like to mention.that so far as
-the specific project or specific plan for
the rehabhilitation of the people who have
been indulging in this kind of jhoom culti=-
vation is concerned, specific project or plan
@ vering all, aspects has not been prepared.
We shall now work out a nlan and we shall
request the Ministry of Agriculture to give
nc the money in future.®

4,14 He further agreed with the Committee that
"thé/mb]nm cannot be tackied by mere pe¥rswationy,
It has to be followed by complete rehabilitation,

Thes must get some means of livelihood.
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4,15 Shifting cultivation destroy valuable
forests which leads to soil erosion and sitting of
agricultural land down below. It also advérsely
affzctc emviornmeht and ecology. In Bihar, jhoom
or shifting cultivetion is practised by Sauriya
Pahariyas and Mal - Pahariyas of Soﬁabganj. It
is surprising to note that_State Government is

not even aware Of the extent of the area affected
by it. It is sagid that no survey has been done in
this rcgard. It is highly deplorable. The
Committee will like the State Gowernment to conduct
a survey to know the precise area under jhoom
cultivation in the State with a view to take

a»>ropriate measures to curb this practice.

4,16 The Stat. Government has contended that

it has a policy to curb jhoom cultivgtion by
persuation and this policy is yielding resluts
though slowly. In the absence Of any concrete
evidence of measures/schemes devised in this
regard, the Committee are not inclined to accept
this claim. On the other hand, they feel that
tribzl cannot be wcaned away from their centuries

old habit of jhoom cultivation by mere persuation,
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The Committee vill like the State Government

to prenare a concrete action plan to dissuade
them from jhoom cultivation by offering
attractive incentives in the form of agricultural
land etc. In this context, the Committee will
like to point out that a Centrally Sponsored
Scheme with total outlay of B, 75 crores, targeting
settlemeont of 25000 families over a period of
Five years.has bech formulated by thé Ministry of
Agriculture. State Government is advised to
identify the arcas and formulate shcmes with a
view to rchabilitate thoseindulging in jhoom
cultivation and seck fimmncial assistance from

the Ministry of .\griculture,



Co  AVIMAL RUSBANDRY

4,17 Animal Husbandry has traditionally been an
important secondary source of livelihood in Tribal Sub-
Plan areas. The Scﬁéduled Tribes have been rearing not
only milch and drought cattle, but also smaller animals
like pigs, goats and poultry. But rearing animals is
not providing them enough income. Sudden deaths of
drought animals brings miseries to poor people as not
only their source of income goes awy, but they go
under debt also on this account. In this context, the
Committee enquired if the State Goﬁernment have any
plan ‘o introduct insurance scheme for drought animals.
In reply the Regional Development Gommissioner, Bihar

stated in evidence o=

"In Special Central Assistance we have
provided for it. All the pregnant heifer
distributed under Special Central
Assistance fund were fully covered by
insurance scheme." )
4,18 When the Committee pointed out that all types
of animals reared by Scheduled Caste/Schedulel Tribe

have not been provided insurance, the witnes¢ Replied :-

We will_take note of this and do our jest."
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4,419 The Committee were informed that under

/

ITDP, pregnant Heifers (3 to 4 months old pregnant)
have been distributed among the tribals. The
number of families benefited on this account during

-

the last 2 years was stated to be as below 3~

Year ST SC Others Total
19891Q5 126 27 47 220
1990-91 644 82 93 819
4,20 Tribals have been traditionally rearing pigs

also. Dut the pigs which are reared are stated to be
of indigenous breed. Its growth is stated to have

been far below thc growth of improved breed.

4,21 It has been submitted to the Committee that
since these schenes are rapid income generating and
are very much popular among the tribals, these schemes

shoudd be continued for longer period.



% 4,22 .nimal Husbandry has traditionally been

? an important secondary source of livelihood in

3 Tribal Sub=Plan areas. Scheduled Castes and

: Scheduled Tribes rear not only milch and drought
cattle, but also smaller animals like pigs, goats
and poultry. The Committee are, concerned to note
that no thought has been given to introduce
insurance schemc for these animals., Premature and
sudden deaths of these animals being miseries to
poor tribals, as not only their source #f income
gocs away, they also ynderge debt,The Committee,
therofore, stronqgly recammend that Government should
examine feasibility of pfOViding insurance cover for
all typeos of livestock reared by tribals apart

from those supnli:d to them under various poverty
allievetiion programmes. finimal Husbandary has been
an important secondary source of livelihood to
tribals. During 1989-90, 146 Scheduled Tribes and
27 Schedﬁled Cactos and in 1990-91, 644 Scheduled
Tribes and 82 Scheduled Castes respectively have
beneficted under various ITDP schemes in Tribal

Sub=~Plan areas in Bihar. In view of the large number



- 88 -

of tribal families 'and the inportance of animal
husbandaiy in tribal development and welfare

schomes, the Committee feel that results achiaved

: in thiz sector are below expection, Utmost

edforts should, therefore, be made to extend

. benefits to large number of tribals under animl

. husbandary schemes.

i e

4.23 'Theﬁ06mmittee note that pigs reared by
tribals are of indigenous breed. Its growth
is stated to be far below the growth of the
imp~-roved breed, The Committee, therefore,
recommend that as far as possible pigs of
improved breed should be made available to

tribals in Tribal Sub-=Plan Areas.



D. MINOR_IRRIGATION i

4,24 One of the strategies of development in TSP areas
during VII Plan was t5 give special emphasis on minor
irrigation as well as lift-irrigation and so0il and water
conservation. According to the Ministry of Welfare -one

of the reasons for the low/declining productivity in tribal
arcas is the lack of irrigatiOn facilities. According %o
their study, of the 129,42 lakh hactare of net sawn area
(in 1980-8l) by Scheduled Tribes, only 11.09 lakh hactare
Qr-8.6 percenf of the area sown had access to some form of
irrigation., This compares poorly with 26.9 percent for all
socialrgrohps and 22+9 percent even for Scheduled Castes.
In terms of the operation holdings of STs, 80.1 percent werc
wholly unirriQated,.14.3.percent partly irrigated and only
5.6 percent wholly irrigated. In Bihar, it has been stated
that approximately 8 percent of the land in the tribal sub-
plan area has assured irrigation, At the end of the
Seventh Plan, the level of irrigation in tribal areas was
79.33 thousand hactare which at the commencement Of the
Plan it was 72.48 thdUSQDd hactare. Thus, only lé;s than
seven thousand hactare potential has been created in tribal
areas of Bihar during plan period; A;‘against it in non-
tribal areas, lcvel of irrigation increased from 1875
th0usand-hactére to 2028 thousand hactare 1nd;catin§'
additional capacity creatigh of 153 thousand hactare. It
has becen stated that hilly terrain and unevén topography

of the tribal area makes major irrigation schemes unfeasible.
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Theee major and 24 medium irr@gation'schemes webe'keportéaf
to have been taken up during the Seventh Plan for

coesutlon In Llllol wieas.e Qut of uueae,”fiyu have been
comploted and two schemes dropped.  Mo§t of these schemes
werc stated to have been taken up in seventies but could
not be completed s¢ far due to paucity of funds, land

acquisition, public objection and other problems.

4,25 The Committce were infOrﬁéd ﬁhaﬁ in Sub=Plan areas

of Bihar State during the year 1989-90, a target of 99

Lift Irrigation Schemes was fixed. ”ﬁuf of these cnly 21
could be completed. Similarly, 52 medium irrigation schemes
could be completed out Of 66 and 1572 tubewells and
irrigation wells could be installed against'the target

of 3,000,

4,26  As mentioncd @arlier, the Commissioner for SCs anf
STs had conducted a study of the working of ITDP, simdega
and had pointed out serious lapses in the execution of

- " been
lift irrigation schemes there. It has/pointed out that
none,of the 5 schemes implemented -
under the prestigeous -Indo=German Project launched in

”;ﬁllage Burhi=Kutang on the Palmar river in Simdega block,’
was functioning, ‘

4,27  The Study Group has pointed out that 3 electric
motors of 75 HeP. installed there were getting rusted and
hundneds of unuscd aluminitm pipes were dumped in a corer
of the village Tamra were not being used for want of motor
pumps. Asked in.this context, the Seéretary._Agriculture
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and Minor Irsgation, Bihar stated in evidence ¢

®The gennral cxperience of the State is that
lift irucigacion scheme has nut been properly
functioning. They took a decision that the
Government will not 90 in for any new lift
irrigation scheme, hey are totally
abandoncd."
4,28 The Committcee pointed out that in most parts of
the tribal SubePlan Areas other modes ¢f irrigation are
not feasible because of the hilly terrain and only 1lift
drrigation is possible and that such areas will be
adversely affected if the State Government has decided
not to undertake lift irrigation schemes infuture. The
witness replied that 'the State Government had decided not
to0 undertake new. lift irrigétion schemes and the existing
schzmes which are in bad condition will be repaired and
handed over to Gram Panchayats for running them
efficiently.
4,29 Asked about Ere above mentioned Lift Irrigation
‘under
Schemes taken uszndO-German Project, it was stated that

*these have been taken over and are working now."

&= -

4.30 However, in a subsequent note, the State Govern-
ment has submitted that these schemes had been taken over
by the Bfiar Hill Area Lift Irrigation Corporation and the

present position of working is stated to be as under :=-
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1, Madi Toli Lift Irrig ation Scheme

Inis scneme provides irrigacion v an area of
about 56 léres in hot weather against designed command
of 70 acres in Kharif, 70 acres in Rabi and 25 acres in
Hot Wcather. There we:;:nine big dia wells for which

‘motor pumps have been provided, but these wells are not
providing irrigation to the designed command which is
mainly due to non-availability of power and lack of

understanding and cooperation among the cultivators..

2.  Burhi Kutang Lift Irrigation Scheme .

This scheme had been pfOViding,irrigation to an
arca of 800 acres during the first 7-8 yéars of execution,
At prcsent the scheme was lying idle. The cost of
threc 75 Ho P Motors has been estimated to be 1l to 12
lacs. The previous intake wells of the scheme were
damaged and another intake weli has been constructed
which is not working.;;The.scheme is considered to be
very uscful and the cost of repairing 75-H.P. motors
has bcen estimated to be Bs. 6 lakh.

3. Parsabera Lift Irrigafion Schemeg

Out of 2 numbers ten HeP. Electric Pumps installed
one is lying out Of order. :

4, B o Lift Irrigation Schem

Twe électrfc pumpé of 75 H.P. each have been Instaled,
. but thesc are not working for want of transformers.

5. Biroo Lift Irrigation Scheme. -

12 big dia wells constructed in village Biroo are
still in working condition and irrigation is being done.




4.31 Lack of irrication facilities in TSP
areas has been 2ne of the major obstracles in
increasing agricultural productivity. Thus,

one of the strategies of development in TSP
areas during seventh Plan was to give special
emphasis on minor and lift irrigation: The
Committee are distressed to find that this
strategy has not been implemented in right
earnest in TSP areas of Bihar and only 8 percent
cf the land under cultivation has some form v
of assured irrigation. At the commeneement

of the Seventh Plan 72448 thousand bagtare
irrigationpotentialiwdé.théere, Burdng .

plan périod, only less than seven thousand
hactare potential appears to have been created
making a total of 79.33 thousand hactare at

the end of the plan patiod. It is a sad
comnentary on development of TSP areas in Bihar,
On execution of irrigation schemes, the Committee
find that 3majcr and 24 medium irrigation

schemes wer2 in hand during the Seventh Plan.

Out of these, five have been completed and two
dropped. Mnst of these schemes were taken up

in seventies, but are languishinc due to pancity
nf funds and other related problems. Not only this,
in 1989-90, a target of 99 lift irrigation

schemes was fised but only 21 could be completed.
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Similarly, only 1572 tube wélls and irrigation
wells could pe installed against the target

of 3,000. The Committee are deeply concerned
at tardy implementation of #rrigation schemes.
They, therefore, strongly urge the State
Government to gear up the machinery and take
other administrative steps for expedious
implementation of already delayed irrigation

scheme.

4.32 The Committee are deeply concerned to
note that irrigation potential creatdd at
enormous cost are not giving the expected
benefit to tribal people. As has been pointed
out by the Commissioner for SCs and STs on the
hasis of an ocvaluation study many of the lift
irrigation schemes are out of use for want A
of repair and maintenance. The Study has
pointed out that 3 electric motors of 75 HP
installed in village Burhi-Kutang on Palmar
river in Simdega block of Ranchi district
were getting rusted while 5 big diameter wells
in village Tamra were not being used for want

of motor pumps. In Nadi Tole Lift Irrigation
Scheme nine big diameter wells for which



motor purps have been provided are not providiag.

irrigat®~- ' *h~ designed command mainly due

t> non—-avallability of power., In Parsabera
Lift Irrigation Scheme, out of 2 ten H.P.

electrict pumps installed, one is out of

order. 2 electric pumps of 75 HP each installed
at Bangroo Lift Irrigation Scheme are not
for want of transfor- working/of Lift Irrigation Scheme is highly

mers,., This State of
affairs in working deplorable. The Committee expect th& State

. | Government to give due attention to the maintenance

and repair aspect and ensure'thap'irrigation
e@normous

schemes éxecuted at ./ cost fusnction

smnothly upto the designed capacity. Suon

schemes going out of gear not only entail

heavy loss o the tribals i~ commend areas

due to loss of agricultural production, but

| also results in heavy losses to tne wvernment
as electric pumps and machinery get rusted

if not use.

4,33 The Committee are concerned to note
© that State G:Ivernment of Bihar has decided
that in future, no new lift irrigation
scheme will be taken uwp. They fecl that

- m-ajor and medium irrigation schemes are not

of mueh use in TSP areas because of uneven



tOpography. Only Lift Irrigation Schemes can
provide assured irrigation in these areas.

In this context, the Committee will like the
State Government to reconsider their decision
not t» take up new irrigation schemes in TSP
ar2as. In fact what is required is effective
monitoring of the working of Lift Irrigation
Schemes and their timely repair and maiﬁtenance.
The Committee trust that these aspects will be
well taken note of with a view to increasing

irrigation potential in TSP areas.



E.  IUUSTRY
e Thz Conmi:toc fwera informoed that in Bilhar tribals

arc normi.ted to tnka fire-wood'and timber for house
building and agricultural implements from the forests
for thelr own domestic necds free of cost. Further, nine
minox {orest pvoduce namely Kendu Leaf and fruits of Sal,
Mahuc, Karanj, Kusang, Palas, simla, Harra and Bjhara have
b ca nationalised. It has bioen contended by 1. State
Governament that gollection of these minor forest

produce is sourcc of substantial earnings for tribals',
Bihar State rorest Development GCorporation is stated

to be thn sole agent fOEIcollection and marketing of'
th-se produces. Zarlier trade of these produce was in
the hands of privatce traders who were giated to be
exploiting the poor collectors and tribals by not

payin; fair wpric of the commodities. Thb,state Govern-
ment, it was stated, created the State monopoly and
enzciou Dihar cusnse Produce (Regulation of Trade)

Act, 194. Th: Committee pointed out that karanj seed
no. a ays are Droduced on nrivate land and not in

fer:st arcas 2lonc .and therefore, it should not be
included in the nationalised minor forest produce. In
resly the Secrc a:y,_POrest; State Government of Bihar
stated in evidence ie

#The Act was made in 1973. We wiil remove
it from th: schedule,®

~
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4.35° The Commitce pointed out that there had

boen instances whore Stake Government agencles have
rot ourchased o -*. qitionalised minor forast produce
from tribals nor can these items be purchased by the
privatc partiaz and that in such cases, poor tribals
havo suifecred a ldt. In reply, the witness admitted
that th:re hzad b-cn some suchinstances in the Past.

He further clarifi:< that solution for it liess in the
fect that in fu'uro> beforos nationalising a produce we
must study if it can be marketed. He assured the
Committ.» that {fom nexf:yoar, State Government

would consider supmport price instead Bf nationalisation

O0F MeFoePe

4,26 - In a notg, furnished to the Committee the
Stat: Government of Bihar has claimed that snecial,
empha<is is being laid on ensuring a fair return to
tribols for tac minor forest produce. However, the
Coumittce were informed in evidence that State agencies
progur.d sal scede at . L30 per kg. and Mahua at

B¢ Z.75 vor kge while the sale price for these iéﬁﬁﬁf
Bs¢ 2420 and fs. 7.0 per kg. In this context, the
Commiitoc enquircd why State Government agencies are
egxploiiing tribols by not paying them remunerative
priccs for minor forost produce and keeping to itself

substantially high margine. In reply, the Secretary
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Forest, Bihar Covernment contended that Ps¢1490 per kg
in the case of sal seeds is a sort of overhead which
included bank'iptérest; collection ;harges and so on,
The witness informed the Committee that trade of minor
forest produce was being done by the Forest Development
Corporation of the State Covernment exclusively out of
the funds borrowed from Banks at very hich interest

rates ranging upto 22 percenti

4,37 In a note furnished to the Committee subsequently,
the State Government ha;e)infgrmed the Commi ttee that
since 1977, the State Government has suffered a loss

of %.,33,88 lakh on proEuremqnt and sale of sal seeds.,
m;18?5 per matric tonne was stated to be the variable
cost and k4915 semi-variable or fixed cost in the case of

sal seed 3as per desils given-below:-

Head of Expenses Rate per MeTe(in Biy)
A, VARIABLE

1. Primary Collectors 1,300

2. Commission to LAMPs/PACs etc. 60

3. Transportation 110

4, Cost of Bags and Sutali 165

5. Cost of Insecticides 25

6. Stage 35

7. Contingent 10

8. Dry 54{of sale value) ~L70.

1875

————
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B, SEMI-VARIABLE/FIXED

Establishment, Administrative,
Repairs, Maintenance, Depreci-

ation and Interest 10% of .
Rs.640 lakhs Actual
Expected 1991-92 Rs.64 1lakh 915
Total (/+B) 24,790
4,38 It has alsopeen stated that sale of sal

seed 1s done as per the procedure fixed by the State Gov-
ernment. Currently the sale rate,is fixed by calling
national tender. 20 per cent of the product is allotted
to industries situated outside the State and 80 per cent”
to industries located in the State. It is further
contended that . fruiting &nd scedinj of Sal fluctuatas
very much. Iaégnod year, it goes upto 22,000 M.T. hut

in bad years it 73oes down to 470 M.T. averaje being
around ll,OOb M.T. The cost of collectiun alsu varies \;
widely, due to fixed costs remaining alﬁost the same
while varying cost is as per the quantity collccted.

The sale price of Sal sead is sovermed by the marked
demand and fluctuation is not in the same proportion as
tﬁe cost of collection. 4As such, in some ycars, Lherva is

loss and in Some years therewas profit.

4 .39 The Gomnitltec learnl that Comndssioner
for Zelhiedulad Castes and Scheduled Tribes had conducted

a field study of the Workiyg nf some important S haemes

1 - - .. ' FaL v ' v
e » .

AR ’ PR Aape e
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in the ITDP Sinjdega, in Ranch District in June, 1984.
Ohe of the observations of the Study team was that
Forest Development Corporation should ﬁ;ocuro minor
forest produce through LAMFS only and'not foom
individual agencies as poor tribals were boinj cheated
by them. The Ministry of Welfare informed the study
Group that observatfdns/recommondations of the¢ study
report were sent to the State Government for comments.
In this context, replyiny to a query by the Committee,

the Forest Secretary, Government of Bihar stated in

evidence:
"We are collecting (MEP) throujh other
agencies as well."

4.40 In reply to anothcr query by the Committee

the witness further assures the Committee as under:

"We will analyse thc whole thing of all -
the minor forest produces and explore

the possibility ofzpassirdg whatever be the
profitability of the Corporation to the
tribals.®

4.41 He further pleaded that 'banks may be told
to give loan at a subsidised rate of inteTrest'.

4,42 The C-mmittee enquired whether the State
éovernment have provided any funds to the rorest
Development Corporation to procure and trade in minof
forest produce, the Forest Secretary, Government of
Bihar repbied that 'the corporation is in the red, they

do not have money.!
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4,43 The Committee pointed out that it has been br ought
to their noticé that in the case of certain minor forest
produce which have been nationalised, Forest Development
Corporation or ~-nv ~*her suci aaency entrusted to procure
these produce have.not'procured,them fram poor tribals

and where purchases have been made, tribals who collected

them have not been paid for them which has resulted in
their exploitation. Reacting.to these observations,

the Forest Secretary, Govermment of Bihar stated that

' mere nationalisation of a product is not sufficlent,

Govermment should also ensure their marketability',

®Secondly, private agencies/individuals should
not be allowed to deal in those commodities,From next
year we will consider it, Support price must be there,

othexwise it will lead'to distreséed sale,"

4,44 He further infoxmed the Committee that from next
year, the State Govermment will consider support price

instead of takina:nver procurement of minor forest

produce,

4,45 About delay in payment to tribals for minor forest
procured
produce/fram them, the Forest Secretary assured the

Committee that he will check up and ensure payment.

4,46 In a subsequential note furnished to the Committee,
the State Govermment has stated as under :-

"The Bihar State Forest Development Corporation

should be provided with sufficient share capital
from institutional finance at concessional rate

of interest to procure minor forest produce. The
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sale and actual disposa.s take time where the financie
remain blocked........ resently, collection of minor
forest produce is done ‘rom borrowed capital on high
rate of interest.m" -

b 4.47 At the instance of the (ommittee, the State Government
furnished the following details of the yearly increase in procurment priges

paid to primary collectors during tie last one decade :=-

e S —

1981 1932 1983 1984 1985 198 1987 1988 1989  1990- 1991 1992

A

SAL SEED 0.55 0.75 0.90 0.90 1.00 1.2 1.20 1.20 1.20 1.30 1.30 ) 1.30
-MAHUA SEED «2.25 2.25 2.25  2.75 3.00 S5 3.50 3.25 3.25 5,75 5.75 7 5.75
KUSOM SEED 1.20 1.25 1.25 1.25 1.50 1.3) 1.%2 1.40 1.40 2.00 2.00 { 2.00
KARANJ SEED 1.75 1.75 1.75 1.25 1.50 1.73 1.75 1.75  1.75 4.00 4.00| 4.00
ANOLA (_EM.W—J wmmav - ch 0.60 0.60 008 0.72 0.75 0.75 0.75 .._:oNo T 1420 1420
HARRA NUTS oo C.80 0.60 0.50 050 0.80 0460 0.60 0.60 1.20 1.20 1.20
BAHERA NUTS ‘e 0.40 0.40 0.40 0.40 0.32 0.50 0.60 0.60 0.70 0.70 0.70
MAHULAN LEA\ i .o .o .o oo 0.70 0.8 0.80 0.80 0.80 0.90 0.90 0.90
MAHULAN CHOEF:Z .o os oo .e 1.00 1.5 1.50 1.30 1.50 1.50 1.50 1.50
JONGI HARRA ‘e 2.00 2.00 2.00 2.00 2.70 2.50 2.950 2.50 2.75 275 2,75
KENDU LEAVE o .o .o o - 65.¢0 0©5.00 65.00 81.00 90.00 200.00 200.00

SAL SZED - 0.40 (1977), 0.40(1978), 0.40(1979) and 0.-5(1980).

MAHUA - 2.50 (1978

KUSUM - 1.25 (1978

KARAN © - 1.00 {1978).
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4,43 It would be seen from the above statement
that thouoh procurement prices have been increased
durina the last decagde, yet the increase in many
2f the items is only marginal. It does not
compensate primary collec tors for the rise in

cost of living during this period and their -
minimum wages in real terms appears to have gone

down.

4,49 The Committee enauired if the State
Gvernment has experienced_any constraint in
implementing the National Fprest Policy, 19883,

In reply, they were informed that 'but for adeguate
finance, no constraint has been experienced so

far. With the small size (Rs.270.9 lakh) of the
annual rlan of the State Department, most of the
programmes have suffereé badly in terms of

physical achievements and deeired goals'.
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1o DU e uumm4ttqe'ﬁ3te that nire minor
forest produce inclﬁding Karanj seeds have
been nationalised by the State Government of
Bihar and private individuals/agencies are
not allowed to trade in these commodities.
The Committee kearnt in this context, that
Karaj seeds now a days are produced on
private land also and not in forests alone.
They feel that State Government should not
therefore, include it in the list of minor
forest produce and charge royalty on it.

The State Government representatives have
assured the Committee that it will be N
remoVed from the Schedule. The Commi ttee

expect ~n arly decision in this regard.

4,51 The Committee are distressed to note:
that there had been instances when State
Government agencies have not purchased

certain nationalised minnr forest produce

by private agencies. In some other cases, where
procurement have been made, poor people who

collect minor forest produce were not paid
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procurement price. This has brought suffering to
poor tribals who could not dispose of
*heir collections of minor forest produce.
To ameliorate the lot of poor tribals, the
Committee were informed that State Covernment
would consider support price instead of
nationalisetion of M.F.P. While the Committee
welcome this idea, they will like the State
Government to ex-mine all the issnec in dap+h
with a view t enenring that tribals' lot who
collect M.F.P. do not suffer and they are not
exploited by middlemen also. The Committee

also urge the State Government to ensure that

poor tribals who have not been paid procurement
price for their M.F.P. should be ensured payment

promptly.

4.52 The‘representatives of tHe State Government
of Bihar have contended Lefore tho Cumuiittee that
special emphasis is being haid to ensure faii Leluun
to tribals for theit minor forest produce.

However, the Committee are distressed to

find that State agencies have been procuring

sal seeds and mahua from primary collectors

@ fs.1,30 and ks.5.75 per Kg. respectively while

the gale price for these items was R+320 and

Re7.00 per kag. Though the Committee are not

aware of the sale price of other minor forest
produce, yet on the basis of information made
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svailable to them, they are inclined to
believe that tribals_are not'being‘paid fair
price for their collectioﬁ of sal-seeds,

Cross profit of Rs.1900 per M.T. on precurement
price of Rs.1300 per M.T. certainly appears

to be on the highér side. The State Government
has tried to justify it on the basis of

high variable and fixed costs which have

been calculated to be 85.1875 and 215 per

M.T.  The Committee are not convinced at

all with this line of reasonidg, They are

of the view that these costs are on the hicher
side and serinus attempts should be made

to bring them t the reasonable level.
Commission to LAMPS/PACs etc., %transportation,
packages being ks.60/~, 110/~ and Rs.165/= per
M.T. appears tu be on higher side., Similarly,
establishment:, administrative and interest
charges which allcadd upto Rs.O15 per M.T.

are also in Committee's view very hid.

4,53 Prudence require their pruning to
enconomiS.e on expenditure and the savings
thus effected should be passed on to collectors

of primary produce by increasing procurement prices.
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4.54 While economy can be effected t» reducine
these costs o the reasonable level, the
Committee feel that 3ihar Forest Development
Corporatiosn should be provided some funds

by State Covernment in the shape of ‘capital
enabling it ta ecbnomise on interest-charjas

which was rourhly cdculated to be &se6.4 lakh per
annum on borrowings from Sanks. The Committee
will also~likehthawminist:y.nf_WelfargnﬁaHﬁﬂ_ —
take up the mztter with the Ministry of Finance

at the highest level with a vizw to nprovide

Bihar State FO;EST Davalonment Corporation

funds thm uoh bankino channels at reducad

rate of interest as is be2ina done in the

case -f certain other poverty alleviati-n pr~ rammes,

4,55 The Committee note that Commissioner

for Scheduled Castes andScheuled Tribes, on

the basis of an evaluation study conducted

in Bihar of some ITDPs Schemes has observed

that Forest Development Cornoration should
bracure minor forest produce *through LAWPs

only and not from fndividual acencies 3s poorT )
trivals are cheated by them. A State CGovernment
nfficial also deposed beiore theCommittee

that private agencies/individuals should not

be allowed to deal in nationalised commodities.
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Ho:ever, th: representative of the Bihar
Government candicly admitted that'#hey are collecting
(MFP) through othor -agencicw as wellls The Committee
take a serious note of it., The Committee will like
to bz apprised of the reasons why a valuable suggestion
relating to the Jelfare of poor tribals was/brought

to their notice by the Ministry of Welfare.

]

4,56 The Committee note with some satisfaction that
precurcment price of minor £0rest produce have been
raised over tho lagt J.O. years to0 ensure remunerative
price,/minimum wages to primary collectors. For
examplc, procurement price of sal seed has been raised
from . 0.55 paor kge in 1981 to B, 1,30 per kg. in
2992; in case of mahua seed from Rs. 225 per kg. in 1981
to l:e 5.?5 per kje i 10925 Karanj seed from Bs.l.75 per
kge to P544.00 per kge Kendu leave from R, 65.00 in 1986
to s, 200.00 in 1992 per standard bag. Similarly,
procuscment price ©f other MFP has also been raised
ranging roughly 40 per cent to 300 per cent. However,
when viocwed in tﬁé context of rise in the cost of
living and other essential commodities oOver last one

decade, the increase looks less attractive.
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.
Tha Commict o ﬁill,_thor:fore, igke the State
Governman ' v o snsurce that increase in procurcment
pric-z Lo piima:; collactors are adequate to
compeneaee them [oo gensral price rise and wensure
minimum fair wajc. Their wages in real term
must b . protectcd lest the helpless poor tribals
arc €-iven to gtravation,.
4,57 The Committee are concerned to note that
becausc of in;dequate funds (Rs. 280 lakhs)
proviZad in the Annual Plan of th» State
Government for For:stry, most of the programmes in‘
this Scctor have suffered badly in terms of
physic:l achievemonts and disired goals In view
of th. fact that tribals -arc closely associated
with forests anz forest development schemes are
going to becnefit them directly and indirectly, the
Commi:tze trust that this aspect will not be lost’
sight of +hilc formulating schemes and allocating

funds -0 forest department by the State Government,



F. HEALTH
4,58  According t;'the sdlnistyy o7 Welfars, wa
coﬁstraints to realisation 2f the goal of ®Health for All*®
in TSP areas is the inadequacy of the nef—work of health
institutions, lack cf medical/paramedical staff and shortage
of medicines, The Central Ministrv of Health and Family
Wel fare has under the National Health! Policy relaxed the
norms for establishment of Primary Health Centres ( PHCs)
and Sub=Centres in tribal hilly areas. & PHC can De
established in tribal arzas to cover a population of
20,000 as against 20,000 in other areas, Similarly, a
Sub-Centre can be set up for a population of 3,000 in tribal
areas against 5,000 in other areas. Further, relaxatiors
are also given where a habitation is more than 5 Kms.,

from the nearest health delivery point,

4,59 The Government of Bihar in a note submitted to the
Committee have stated that because of the factors like
illiteracy, malnutrition, unhygienic living, the tribal

comminities have serious helath problems,

4,60 The State Government is reported to have established
1644 sub-centres, 260 additkonal primary health centres and
20 referral hospitals upto 31 March, 1990, Of the 1644
Health Sub=Centres set up in ten TSP Districts of the
State, only 609 are connected with all weather pucca

roads while 295 are connected with Kucha roaas and 740

are not connected with roads at all.

- 11l -
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4,61 Again, du-ing the Szventlh Five “ear ¢
(1985-90) expenditure of R, 33.06 crorewas incurred against
the outlay of R, 44,26 croreon health services in the
Tribal Sub-Plan area. Shorifall in achievement of physical
targets have: been reported during this period in the case

of the following :-

Item Target Achievement
Health Sub-Centre 507 187.
Unéni Dispensary 21 14
Homeopathic Dispensary 54 36

4,62 The Committee asked whether adequate staff as per

the prescribed norms has been provided in medical centres
located in Tribal areas, In reply, they were informed

that "the total number of sanctioned posts of Medical Officer

in TSP areas is 1181 against which 887 Medical Officers are
working and 294 posts are vacant, Simjlarly, 54 other
staff is working out of 6000 posts sanctioned and the

remaining posts are vacant,®

4,63 1In reply to another query from the' Committee, they
were informed that medical officers generally do not prefer to

be postedﬂiﬁ interior areas which aré difficult to reach.

4,64 The. Development Commissioner, Bihar informed the
Committee during evidence that 'Health Proﬁlems are acute,
Heal th Department has many problems particularly with regard

to doctors, . (
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4,65 The Comrittee were turtner informed thui wazlew ..
T.B, blindness and leprosy are the most prevalent
diseases in TSP areas of Bihar and "eradication of any of

them is extremely cdifticult task,®

4,66 The Commitiee learnt that there were a number of
vacancies of doctors/paramedical staff in PHCs/ Hospitals
functioning in TSP areas. In spite of a number of specialised
institutions/referral hospital in TSP areas for control of

mal aria, leprosy and T,B, etc,, the incidence has hardly

come down, These institutions are reported to be handicapped
by shortage of technical personnel, speciélised equipment/

machines etc,

4,67 Evaluation study of working of ITDP schemes in Bihar
conducted by the Programe Evaluation Organisation points
out that a consic-+able number of respondents in Bihar have
pointed o+ that doctors do not come to the PHCs/ Sub-Centres
y-sularly. A fair{y large number of tribal and non-tribal
respondants in Simdega block in Bihar told that prescribed
medicines were not made available in fime;51;67 percent

house hold respondants in Simdega said that PHCs/Sub-Centres

were not doing good work, 2
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Medicines

4,68 The Committee enquired about the allocations made
to primary Health Centres for pqrchasé of medicines. In
reply, the Development Commissioner, Bihar informed the
Committee that it was k. 12,000/~ per year. Asked about
the number of patients visitihg:a PHC on a day, it was
stated that on an average 30-40 patients visit a PHC per
day. The Committee pointed out that in interior tribal areas
usually doctors prescribed the medicines to patients who
visit primary health centrs and patients were required
to purchase those medicines from market, In many of the
casesmedicines were not available locally and patients had
fo travel long distances to nearby towns to purchase the
prescribed medicines, Many a timeg,the patients considering
the fatigue ihvolved and expenses to be incurred, avoid

purchasing prescribed medicines and this leads to negation

of health serves, Reacting to these observations of the

Committee, the Development Commissioner stated :

* That problem is there right from the
lowest level to the highest level,
Hosnitals in Ranchi and Patna aquhaving
life saving drugs because the amount °
of money that they get for medicines is
so meagre that they are able to get
only ordinary medicines, Other medicines
have to be bought from outside,® '

4,69 He further confirmed that in interior tribal areas

there are no chemists shops,



4,70 The Committee asked whether to hitigate the
sufferings of the poor tribals, allocation for medicines at
primary health centres could not be increased, The

Development Commissioner replied =

e shall try to do this specially in
the interior areas where there are no
medical shops, In the interior areas
of Bihar, there are no medical shops in
the klock headquarters also,®
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4,71 The Committee note that because of the factors

like  illiteracy, mal=nuitration and’unhygenic living,
tribal people have serious health problems, Malaria
Leprosy, T.B, and Blindness are reported to be the most
prevalent diseases in Tribal areas. The State Government
is reported to have set up a number of sub-centres/PHCs
and referral hospitals in TSP areas but eradication of

any of these diseases are stated to be extremely difficult
task. In view of it the Committee are cors trainaed to
observe that Seventh Plan (1985-90) outlay of B, 4426 1akhs
earmarked for TSP areas in Bihar was not even fully
utilised to augment the health services, Only Rk, 336

1l akh were utilised which amounts to 72% utilisation, The
Committee find serious shortfall in setting up health
institutions during the Seventh Plan period 187 Health
Sub-Centres were set up against the target of 507.
‘Similarlv. 14 Unani dispensaries and 36 Homegpathic
dispensaries were set up against the targets of 21 and

54 respectively, Shortfull' in achieving targets of the
Plan are highl: deplorable. The Committee will like that

remaining Health Sub-Centres/Dispensaries are expeditiously

set up,

4,72 Not only this, the Committee find that there are
large number of vacancies of doctors and paramedical staff
posted in tribal areas, Against the sanctioned posts of 1181
Medical Officers and 6000 posts of other staff, 887 Medicél
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Officers and 5394 other staff were reported to be in

position and the remaining posts are lying vacant, The
Committee take a serious notﬁ of it as it amounts to
negation of health facilities. No doubt, doctors and

other para-medical staff posted in tribal areas are

reluctant to serve in interior tribal areas which are
comparatively backward and lack communication: infras-
tructure and other amenities, yet the Committee feel that
with the schemes of proper incentives like residential
accommodation and compensatory allowance etc,, doctors and otl
other staff can be motivated to work in these difficult areas.
The Committee trust that vacancies of doctors/paramedical

staff will be filled up urgently,

4,73  The Committee are perturbed to note that general
impression of the people about fUnctioning of PHCs/Sub-
Centres in TSP ‘areas of Bihar 1&2%;10w -expectations, As
per the Evaluation study conducted by the Programme
Evaluation Organisation, majority of the respondants has
held the view that 'PHCsmSub-Centres were not doing gond work,
Considerable number of respondants  had pointed out that
*doctors do not come to the PHCs/Sub-Centres regularly,!
The Committee feel that laxity on the part of doctors
has been due to inef=fective inspection and?ﬁgﬁitoring-
It was also reported that medicines were not available

in time, It is highly deplorable, The Committee will 1ike

the procedure in this regard streamlined to make the doctors
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" attend PHCs/Sub-Centres regularly by conducting surprise

finqpections and- ensuring proper monitoring, Medicines
should also be suppliéd requl arlyfto medical centres,

| The Committee trust that State Government will apply

' corrective to rcfurbish the tarnished image of health

services in TSP areas.

4,74  The Committee note that each PHC in Bihau has

" been provided medicines worth B, 12000per. annum, The
number of patienls visiting a PHC per day on an average

is stated to be varying between 30-40, Considering the
number of patlents visiting a PHC and the yearly
allocation, the Committee find the funds provided for
medicines are grossly inddequate. Only simple and
inexpensive drugs are made available there, Under

such circumstance, needless to> say, doctors often prescribe
medicines wbich.are required to be purchased from

market. In many of the cases, prescribed medicines are
not available locally and patient considering the expenses
and fatigue involved in visiting nggrbyftown to purchase
those medicines, quite often prefér to avoid taking
medicines, The Committee feel fha£ this amounts to
negation of health services, The Committee, therefore,
recommend that allocation for medicines in TSP areas
should be substan=tially enhanced so that essential .
medicines are provided to patients from the PHC/Sub-Centre

itself particularly in interior areas where such
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medicines are not lceally . available, This smals geswre
in Committee's view will go long way to mitigate health
problems in tribal areas and will definitely convey a

strong positive message to poor people,
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G. . . EDUC,.TION ..

4.75 The literacy rate of scheduled tribes in

Bihar has been stated to be 16,55 cercent for

males and 13.6 percent for f@rale as avainst the

géneral literacy percent ace .in sub_nlan area of

29.2 oercent. The literacy rate in the 5:zte

for all communities was st sted to be 26.,2.nercent ,
Evidently, STs are wndoubtedly much b:-h:"Lnd the rest of
the population. Recognising this,fact, the National Policy
on Education, 1986 had inter alia recommengled the
following measures to bring them on sar witﬁ. others:

(1) Priority will be accorded to opening
orimary schools in tribals areas. The
construction of school biuiilding will be
undertaken in these areas on a priorit
basis under the normal funds for ed ion,
as well as wnder the NREP,RIHGP T ibal
Welf are Schemes, etc.

(ii) Educ st ed and promising Scheduled Tyribes
Youths will be encouraged and trained
to take wteaching in tribal areas.

(i1i) Residential Schools, including Ashram
Schools, will be established on a large
SCale.

(iv) Incentive Schemes will be formulated for

' the STs, keeping in view their special needs
and life styles. Scholarships for higher
education will Bmphasis technical,profes-
sional and para_professional courses,
Special remedial courses and other programmes
to remove psycho-social impediments will
be provided to improve their performance
in various courses,

(v) Anganwadis, Non-formal and Adult Education
Centres, will be opened on a priority basis
on areas predominantly inhabiit ated by the

Scheduled Tpibes.
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4,76  The Staste Government in 2 note furnished
to the Committee have stated that main constraint
in spreading educzstion among tribals had béen their
poverty, heglect, pocr r:lsticns among teachers
and students, lack of sincerity on ‘he part
of techers, shortace of teachers and residential

schools and lack of teaching through mp*her tongue. Asked
inculcate sinc.zuty
about the steps taken to [/ devotion and / " "among

teachers and to overcome other contraints, the Secretary
Education Bihar st ated in evidence:-

"So far as this particular observation is
concemed, no spacific action plan to register
the dedication of the teachers towards the
sttidents, -I am not aware of that. Byt by and
large thepe is a policy that teachers
should not be posted in their home

block and also not for a pretty long

time, There have been cases where

t echeers have been in their home

blocks for a number of years, even

for 20 years.

The Ectablishment Committee headed by
the Dis%r}.ct R‘jiagistr e or Deputy

Commissioner was to effiect these
transfers, Byt, I must confess, that
bec suse of the general circular which
was issued to the effect that only in
rare cases transfer should be resorted
to, that is to say they have been allowed
to remain in their home block as well

a as they have been allowed for long ]
years. This is the kind of a scenario.

He further clarified:

"This is one method through which we
try to enformce better attendance in
schools.l said that it is not being
observed at the moment."
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4.8 In a note fumished to the Committee
at their instance, the State Government has stated
that 57, 104 teachers were in pbsition against
sanctioned post of 62955 in primary schools run
by Education Depart ment in .13 Tribal Sup-Plan
Districts in the State.

Drop=Oit s
4.79 Drop-owt rate in classes 1 to 5 is stated
to be 79..25 per cent as against 65.93 per cent
of the State and 50.62 per cent of national
average. To check drop~outs, the following
measures are stated to have been taken:®

(i) Promot ion to higher classes irrespective
of their performance in the examination.

(1i) Brovision of sufficient nunber of
scholarship,

(1ii) Free distribution of the sets of terry-
cotton wniforms to Scheduled Trihes
Girl students.

(iv) Dist ribution of Text-books at subsidised
rate by Bihar Text Book Corporation.

(v) Residential Schools with all facilities
are functioning in the Tribal Sub=P1an
area, .

(vi)  Meecting of Parents and teachers,
(vii) Pyrovision of games and sports in schools,

(viii) Educational Tours.
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4.80 The Ministry of Welfare in a notec

submitted to the Committee have st ated that
Working Grow on development and welf are of

+ STs during VIII Plan has been of the view that
"Ashram/Residential schocls have played an
important role in imparting éducation to
Scheduled Tribe children,Jhe brilding/teaching
material etc, are however not of desired stondard.
Apart fromthat the rates of stipends are often
inadequate to meet the requirement of diet,.
clothing, Reding, utensils and medicare etc.

The Working Grow was of the Iview that these
factors should be tak.en care of because the
ashram/residential schnols provide an environment
condweive to learning of scheduled tribe children.
4.81 Askedh‘ in this context,the Committee were
informed in evidence that students in Aghram
schools were given stipend @s.240/per month for food;
Rs«250/= peT annum for ﬁxiforms; Rs«200 per annum .
for reading and writihg mat erial and Rs.1l2 per
year for medcines.

4.82 The %mmttm enquired if any incentive
like mid.day meal etc. has been jiven to tribal
parents also to encourage them to send their wards
to schools, the Dgvelopment Commissioner replied:

"In Bihar, we do not have any swch
scheme so far,"
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4,83 As stated above, one of the measures

t aken to check drdp outs by the St a'.l'-O Government
has been to promote students to higher classes
irrespective of thoir performance in the

eX amination.

4.84 The Committee consider that suwch an
autc;'matié prclmot ion to higher class withcut fair
assessment of the performance of students leads to
lethargy on the part of students and teachers

bothand amunts to no eduwcation 4t all, As a

result these .sfpdents get struck w at higher
levels when they appear in examinatinns conducted
by School ,_Boal_’d._ In this context the Commit‘llzee
enquired whether groper assessment of students was
being done in lower Claéses. In r_gply the
Developmeht Commissicner, Bihar st“ahted that under the
system of compulsory ddmal_:ic;h, students have

got to be in schools wto the age of 164 'If a
student is kept for a number of yesrs in the
school, then he has to be kept wi1‘;_h- the boys of
the same age growp' . He further added:

"Thepre are some disadvantages in this
sys"cem."rhat 'is ‘a stident may not read
eﬂ-’- all.,

Schonl Buildings
4,85 In a note furnished to the Committee, the
St st e Government of Bihar have stated that during
Seventh Plan period, 4129 primary school buildings

-
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were corils,&_rm:ted agoinst the target of 5026.
The number of quarters constructed for teachers
was 348 against the tamget of 454.I4 a
subsequent note furnished #t the dnst nce of the
Committee, it was stated that 820 primary and
middle schcols were functinning in sub-plan areas
without school 'buildings. Eighth Finance
Commission had provided for 2309 primary school
buildings in Tpibal Syb-plan areas, Out of
these 1951 buildings are st ated to have been
completed. 240 bulldings 'are under construction
and 118 bave nor'h been taken w so far. The
Nineth Finance Commission has provided for 2010
primary school buildings. Out of these 773
buildings are stated to have be'en‘conpleted:

808 are wnder construction and 429 have not been

taken w so far in Tribal Sub-Plan éreaé.
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4.86 Scheduled Tribes, widoubteuly arc .uch
behind the rest of the population in the figy.d of cducatinon,
In TSP areas of Bihar,Literacy rate of STs is 16,55
percent for male and 13.6 percént for femaie

as against the general literacy percentage

of 29.2. percent, Bgsides, the other general
causes like poverty, beglect, poor relations_
among teachers and students etc, lack of
sincerety on the part of teachers has also
reported to be a fat:'l:.ox,"const raining spread of
edwc ation among tribals. It is distress=ing to
note that it has not been pssible for the

State Government to motivate and inculcate

sense of dedication in teachers towards their
student s by taking necesSary admj.nis‘l;ra'tive
measures nor any specific.action plan has been
formulated in this regard. In spite of the

clear policy of the State Govermment that
teachers should not be posted in their home
block and that they should not remain posted at a
particular place for a longer period, there had
been cases where teachers hayve been posted in
their home block for a humber of years, even

wto 20 years. It is highly deplorable. The
Establishment Committees headed by respective
Deputy Commissioners/Pistrict Magistrates, who
were to effect these transfers have not imple-
ment ed this polkey bec ause of a general

circular issued by the St ste Govermnment that



only in rare cases transfer should be resorted

to. For this reascn teachers have reamainec posic

in their home blocksanc that too, for considerably lomger
periods. The Committee will Tike the State

G_Olvemnmt to \issue ‘cl(ear guidelines in this

regard to district 5uthorities and tune w the
sppa_wision and inspection to motivate teachers to

devot e themselves to their job.Frequent and continuous

o e =
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absence of teachers from schools and that too for longer

M ""'”‘“"6 " [ - . .
period,in Committee view,causes irrep.aiz:ble

damage to the gtudies of trikal Students. This
can be chedked by strengthening office swrvision and

o

surprise Visits by senior officers at sub-

dkvision and dis_tr‘ic_f levels. Reasons for poor

relations among teachers énd students and lack:

of sincerely on the part of teachers may also-
~ be ascertained with a view to taking

' remedial measﬁ;-es.

4,87  The Committee are informed that of the

63 thousand texchers posts sanctioned ’f:or

' primary schools run by Eauﬂ ation Department in

! 13 T_ribal Sub-Plap g'istricts of the state,57

| thousand teachers arein pésition,: Six

; thousand posts of teéchez"s are thus lying

vacant in primary schools in TSP areas of Bihar. The

{ GCommittee urge that these vacancies as well as vacancies
in schools run by social welf are department and

also at M:I.ddl.e and High School levels be filled

w urgently so that educational studies of

students in schools located in TSP areas don't

T s s A e m————— e L

*  suffers
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4488 The Committee Teel thet '~ o - sk

h)

I toV in TSP areas at mere than 79 percent is
very alarming. This has Been so in spite ‘

of the fact that State Govemnment is reported to
have taken a nunber of éteps 'I_inc'lud'ing promt dsn -

to higher classess irrespective of the perfymance

in the examination, grant of sufficient scholar-
ships, free distribution of wnifores to ST girl
students, distribution of te@_book_s_ at subsidised

.o

rates etc. Obvlnusly
and the factors Fecponsible fo it have not'be'&».
properly anaiysed, The Commd ttee will, therefore,

like the State Govemment to analyse in deptlh the reasons
of high rat@ Of dmp-outs in TSP areas and

initigte romedial steps at an early date. The

Comr_ulttéé wi_ll 1i_kel to be apfirised of the actiogn

t aken in this regard.

4.89  The Gorrm.ttee obSerVe that Working Gpoup

on development of STs during Eighth P1an had on

the basis of their study concluded that Aghram/
Resideptial _slchoéls have pla‘?ed an important

role in. ir!par‘l:ing educ ation to';schedule'd’Tribe
childrd‘l.Thase schools pmvide an ouvironment
conducive:to leammg. The Committee are also

of the view that quality of education in

-1 residential schools is def init sly much better and

the rate of drop-out is also very low dn these

schools,’ The Comit‘tee therefore, urge thiat.

.more and more re_smential scHoold 'may be opened

.

-

in TSP areas of Bihape
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4,90 Besidgs, the Working Group had pointed out
tha£ building/teaching material etc. are not of
desired standard; rates of stipends are often
inadequate to meefithe requirements of diet,
clothing, bedding, utensils and medicasre etc,
At present students in Ashram schools are
reported to be-given stipend @ ks, 240/~ p.m,
for food R, 250/-p.a. for uniforms, B, 200/ p.a.
for reading and writing material and Rs,12 per
year for medicines. The Committee feel it is
grossly inadequate in these days of rising prices

and require to be enhanced, The Committee trust

_that these useful suggestions will be favourably

considered by the State Government,The Committee
will like to be apprised of fhe action taken in
this regard,

4,91 The Committee note that in certain states
having Tribal Sub-Plan areas particularly in
Tamil Nadu tribal parents are also given incentives
in the Shape of mid-day meal to encourage them to
send their wards to schools, In Bihar,however,
no such scheme has been implemented,The
Committee, therefore, urge the State Government
to consider feasibility of introduction of such

a scheme in Bihar,
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4,92 The,QOmmittee note that one of the

measures taken to check drop-outs has been to
promote students to higher classes irrespective -

of their performance in examinations, The logic
behind this policy has been stated to be that under the
system of compulsory eduéation, students have got to
be in schools upto the age of 16 and that if a
student is to be kept for a number of yeyrs in

a school, then he has to be kept with the

students of the s ame age-group, However, the
Committee féél that such an automatic promotion

to higher class without fair assessment of the
pérformancé'of a student leads to lethargy on

fhe paft of students as well as teacher§.The

major disaivarirage of this scheme is that a

student .o not read at all. As a result of it,

students get struck up at higher levels when they
appear in examinatfess conducted by School Board,
In Committee's view, it amount; to no education
at all, Viewed in the context of prevailing
circumstanqgs in TSP areas viz, poor relations
among teachers and stﬁdents and lack of
sincerity on the psrt of teachers etc. it hgas

led to deterioration of staﬁ&afds in dducation
afd appears to be one of the prime factors

for unsatisfactory quality of eéﬁcation.

The Committee thus, urge that policy

of promotion of students to higher classes

irrespective of performgnce in the examination

may be reviewed in the light of the prevailing circumstances



» /in the TSP
areas of :the
State, 240
"school buildings
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in TSP areas and remedial action taken to
improve qu,lity of education,

4,93 T he Committee are concerned to note
that 820 primary and middle schools in TSP
areas of Bihar are functioning without school.
buildings, In this context, it is pertubring
to note that of the total funds provided by
the Eighth Finance Commission for 2309 primary
school buildings Pt still under construc-
tion_and 118 have not been taken up so far.

Of the funds provided by the Ninth Finance
Commission for 2010 primary school buildings,
only 773 have been completed while 808 are
under construction and 429 have not been taken
up so far, It is highly deplorable., On the

one hand, there are schools functioning with-
out buildings and on the other funds provided
have not been properly utilised., The

Committee strongly urge that construction of

school buildings in. TSP areas may be expedited,
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H.Village Electrificgtion

' 4,94: The total number of villages covered by
Integrated Tribal Development Programme in Bihar
are stated to be 17250, Out oi these only

7514 vill ages have.been electrified so far,

Asked about the reasons for slow pace of electric-
fication of wkllages in tribal areas of Bihar,

a representative of the State Government stated
in evidence:-

"We have not been able to electrify
even 50% of total number of villages
so0 fare During the Seventh Plan, we
were able to meet only 60% of the
target, Mainly because of resources
constraint, we go in for electrifi=-
cation,_oniy when we get loan from
Rural Electrification Corporation,

We are ubable to pay back the
instalmerts to the Rural Electrification
Corporation,Last year,Rk,15 crores

loan was given but after deducting the
debt servicing, we were able to have
only Rs.50 lakhs in opur hand,That is
why it has not been possible to do
much,In fact, the target of rural
electri€ication,in Bihar has been

very low,® '

4,95 Asked gbout the current year target, he
stated thst"it was 215 for the whole State.

In respect of tribai. areas it will come to 50-55
only,"

4,96 The witness further added:-

®] appeal that we got some heavy dose

of Central Assistance, Only then it

will be possible to do something
substantial ,At the current rate only

50 to 55,villages can be electrified

per year, It will be taking another

20 years to complete the electrification
programme,®



© 4,97 The Committee pointed out that provision
of electricity is essential to develop irrigation
potential and also to undertake other developmental
activities, In its sbsence, it might not be
possible to bring tribals, in the main stream

and they will continue to remain cut off from
developmental process. Reacting to these
obgérvations, the witness stated:-

"That is why we require 5 hegvy

dose of funds from the Centre as
Central Assistance, The State
Government is not in 3 position to
give that much,As I said earlier,

the Rural Electrification Corporation
will give but they will deduct their
instalments first,Last year, we got
only R,50 lakhs which is not sufficient
even for electrifying 17 villages.
Roughly, we spend R,4 lakhs for
electifying one village.So we
require a heavy dosw of financial
assistance from the Government of
India, "
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4,98 The Committee are deeply concerned to note that

of the 17250 villages falling under Integrated Tribal
Development Programme.only 7514 i,e, about forty percent
have been electrified so far. Needless to say, tribal

areas have suffered a lot for want of electric power

and for that reason these areascontinue to be backward.
Neither agricultural no industrial development is

possible in the absence of power which is badly N
required to energise irrigation schemes and other industrial
activities aimed at economic development, During

Seventh Plan, onlf sixty percent of the targets could-

be achieved. -Duriq? current year, only 50-55 villages

are expected to bé.anéfgisedlin TSP areas. The State
Government représentatives have informed the Committee
that they find it difficult to pay back instalments to
Rural Electrification Corporation of the loans already
taken by the State from that Corporation, It has

been pleaded that heavy dose of Central Assistance may

be provided to the State to do something substantial ’
as at the current rate of 50-55 villages per year it will .
take decades to electrify all the villages in TSP areas,
The Committee feel provision of electricity is essential
to develop irrigation potential and also : to undertake
other developmental activities in various sphere, In:

its absence, these areas suffer not only in economic -
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development but bencfits or wodernisation of
communication and informa.tion system are also denied
to them as the people in these areas cannot watch
Television and listen to Radio net-work, As a result
their standard of living also continue to be low.

The Committce, therefore, strongly recommended that
substantial Central Assistance may be provided to the
. State to accelerate rural electrification programme in

TSP areas.
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I. Tribal Participation in Development Programmes

4,99 In Bihar, of the total tribal population of
58,1 lakh as per 1981 census 21,57 lakh (37 percent) are
main workers. Of these, 63 percent aie cultivators, 23,2
percent agricultural labourers, 11,94 percent other
workers and 1,79 percent engaged in manufacturing,
processing, servicing and household industry. Thus,
tribals are predominantly engaged in agriculture and
allied activities, Since the advent of the Tribal
Sub~Plan strategy, a lot of development works have been
undertaken in those areas and income generating svhem?s
aimed at uplift of tribal families have been taken up,
In this context, the Committee pointed out that a lot
of money has been spent on execution of various
developmental works in tribal areas and enquired if
tribals have been enlisted as contractors and engaged
as contractors to execute developmental schemes in
Tribal Sub-Plan areas and whether tribals have been
issued permits to ply buses/trucks and other commercial
vehicles, 1In reply, the Development Commissioner,

Bihar stated :-

*"The benefit can be given to them,"
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4,100 The Committee noty that of the total tribal
population of 58 lakh in Bihar, 37 percent are main

workers, Of these, more than 86 percent are engaged

in agricultural operations, Since the adoption of ITDP
strategy, a lot of developmental activities have been
undertaken in TSP areas and these arecas are being
opened for a variety of other activities, In this
context, the Committee feel that tribals should be
actively encouraged to participate in other trypes of
economic activities, They should be provided
opportunities to act as contractors in construction
works and as transporters to ply commercial vehicles and
similar professions, Benefits ' cf developments in their
areas should be passed on to them also, This way,

the Committee feel they will gradually acquire
entrepreneur skill and in course of time, will diversify
in other occupations which will bring them economic

prosperity,



CHAPTER V

MONTITORING AND EVALUATION

Sel  The Committee were informed that in‘regard to the
sectoral programmes-and schemes of development, the
planning, monitoring and evaluation etc. as also coor-

s dination is the responsibility of the Central Ministries
concerned and that each Central Ministry/Department is

¥

Suppl. Inf. the nodal Ministry/Department concerning its sector. In
®i/o Wel fare/ A
Q.20 addition to this, Central Government has been monitoring

on a mdnthly basis the number of S€heduled Tribe families
economically assisted under Point 11(b) of tho 20 Point
Programme. Based on these periodical reports thorough
review is made and results circulated to the Prime
Minister's Office, Ministry of Programme Implementation

and State Governments.

5:2 It has been stated that in Bihar, implementation of ITDP Schemes
has been done at various levels-at .. State level, regional
level,. district level and ITDP level. It has been
) further stated that 'there is a small unit for planning,
monitoring and evaluation at .Regional Development Commi-
ssioner's Office as well as at ﬁroject level. At the
block, district and State. levels, a Aoordinallon comutilee
comprising of officials and non=officials has been set.
up to monitor the progress of implementation of the
Tribal Sub=Plan Programme'.

- 138 -
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5.3 The Committee asked whether the.prgseﬁg_arr%?gements
, - n reply
for monitoring and evaluation ¥ were adequatey the State

Government have stated @

"The present structural arrangements,

though adequate have to:be activised

for proper and regular monitoring."
54 The Working Group on development and welfare of
Scheduled Tribes during Eighth Five Year Plan has made an
1naepul <+ndy of the quality of the monitoring system :
prevalent in vagious States/UTs and opined that in the
light of the restructured 20 Pnint Programme effcctive from
April, 1987, present monitoring arrangements at various
levels will :equ&re further sharpening and thrust. The
Wo;king Group was of the view that'the existing monitoring
mechanism are not very effective in their thrust in miny
States, the State level monitoring means_a_periodical_réview
at the highest level whi@ﬁ is quitd often not followed up
very serlously for corréctive'éctionf: It was, therefore,
desired that at the Chief Secretary level, the review
should be more frequent say on quarterly basis and should

be more effective.

5¢3  To make monitoring more effective and meaningful, the
Working Group felt that there was need f or computerisation
of datd at the regional and State level.
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5.6 The Committee asked whether any evaluation
study of the Working of ITDPs has been conducted by any
independent agency. In reply they were informed as
under :
“The evaluation ef the different
Adv. Inf / Integrated Tribal Development Projects
VEI.I? ‘20 has been undertaken by Bihar Tribal
-1/Q. Nesearch Institute, Ranchi, The work

g is in progress."
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547 The Committee note-that arrangements .to review
implementation of various schemes has been made at
various levels - both at the Centre and the State.
They further note that each.Céntral Ministry/
Department is the nodal agency concerning ‘its sector
and the planning, monitoring éndjeValuation as well

as coordination is the responsibility of the Central
Ministry concerned. Besides, the Central Government
has been monitoring thoroughly, on monthly basis, the
number of ST families economically assisted. Arrange-~
ments have also been made to review implementation of
ITDP schemes at various levels\in a Bthar viz. at
State level, Region level, District and ITDP levels.
However, the Committee were informed that present
structural arrangements though adequate have to he
activised for proper and regular mwonitoring. The
Working Group en Develeopmenl and welfare of 3Scheduled
Tribes during Eighth Five Year Plan alsq held the view
that the existing monitoring mechanism are not very
effective in many states and require
further sharpening and thrust. The State level
monitoring implied a periodical review at the highest
level which is quite often not followec up very
seriously for corrective action. 1In view of the slow

and tardy imbiementation of various ITIP schemes in

L
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h
Bihar, the Committee are cenvinced that periodical

re‘iew‘being made at various levels is not efiective.

Committee therefore,Stress ° that at the Chiaf Secretary

level, the review should be more frequent and moFe

comprehensive.

5¢8  The Working Group has further recommended that
to make monitering more effective and meaningful,
there is a need for computerisation of data at the
regional and Stéte level. Thelbommittee trust that
these useful'SQggestions will be favourqﬁf; considered

\

by the State Government.

5.9 The Cemmittee note that=pva1uation studies

of various Integrated Tribai Development Projects has
been undertaken by the Bihar Tfibal Research Institute
Ranchi and the work is in progress. The Committee will
like to be apprised of the main findings of these
studies and the action taken on them by the State |

Government.
(K. PRA
NEW DELHI; Ch
; Committee on the Welfare of
alalg!
M‘&J—Q‘:{iﬁ-@m Scheduled Castes & Scheduled

Tribes.
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3. Shri P.K. Mohanty, Joint Secretary(l,D,Division)
4, Shri Shyam S, Agarwal, Lleputy Secretary

STATE GOVI, OF BIHAR

1, Shri Julius, Secretary, Velfare
2. Shri R.C.P, Singh, Addl,Secy.Welfare
3. Shri P,K, Mishra, Lev, Commissioner
4, Shri K., Kapthuma, BIC, Ranchi
5, Shri Laxmi Singh, Sec .Revenue
6, Shri A,H, Subramaniam, Sec ,Forest .
7. Shri Shankar Prasad, Commissioner Excise
. Shri Mahesh Prasad, Secy.Plg.
. Shri K, Arumugam, Secy,Health & A,H,
. Shri Madﬁp Mohan ‘Prasad, Planning Officer
. Shri Om Kumar, Exec, Director, Waste Land Development
Board, Forast Leptt,
12, Shri Prem Sharan, Bihar State, F,D.C, .
13, Shri S.N,P, Sinha, Secy.Agriculture,Horticulture
© & Minor Irrigation
14, Shri PN, Jha, PHED(Secy)
15, shri S, Ahmd,  Secy,Co-operation
16, Shri N,K, Agarwal, Secy.Education
17. Qr.A,K, Pandey, Secy.Energy
18, Shri V,S, Dubey, Gommnr-cum-Secy./later Resource Deptt.,
19, Shri I,N, Sinha, Epgineer-in—chief-Cum-._-Addl.Con'nnr-
o - ccum-Spl.Secy,W,R,Beptt,
20, Shri C, Lalsawta, Tribal Welfare Commissgioner,

' ‘The Committze took evidence of the representatives
of ..the Ministry of Welfare, and State Govt, of Bihar
cr. "Working o7 Intcgrated_fribal Revelopment Projects =
in Bihar., The following salient points emerged out of
the ‘discussion, o -
2.  Repofts of the Governor of Bihar for the years
1989-90, 1990-91. and 1991-92 have not been furnished
by the Govt, of Bihar. In this context, the Committee
eriquired dbout the reasons for nol furnishing these
reports regularly. In reply, the Bevelopment Commissione
State Govt, of Blhar stated™in evidence :

"Sir, we-wiil'give all the three reports.,”

3. ‘He further clarified imn reply to another query
from the Committee that these re orzsoare drafted by the
S lfare Department of the S$tate Govt, and then they are
sent to Raj Bhawan, However, he expressed his inability’
to inform ‘the Committee of the date £xx when these »d
reports were submitted to the Governor. Asked about the
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" T Clarlfzrlng the os ition in this regard, the

SeGretary, nistry of Uelfare stated as under

"In the law applicable to Scheduled Arezs,
...Lause 4 reads lika this :

'All regulations made under this paragrapn
shall he submitted forihwithfo the President
and ot} as$¢nted by pim shall have no effect.*

.} ‘-1_ } ik -

hll l

Ihizs meéng w*ha'tﬁver resolut ion have beaen Eassed

by the TAG-&nd'the’ Governor, they should be sent

to ‘the steqident for nhis assent and await

.y fuchis docisiln,  If thlt,% have any problam with

tha:m lawiﬁanis’ary ey can refer all these

“ cases 'to S ’\Ne will et it clarified. "
%' "héacta.ng tb i‘h ‘thb Ub elopment Commissioner,
1

- R A -I i ey T IL"
a ""f.': L T i

har thtﬂd A
‘ "In'.—ane pﬁrtlcuinr cate. the LT Department
has said, .but as Shri: J".urthy(\‘elfare Secretary)
said, we shall refer all these cases %o the

qovt. of India;. We shall follow the procedure,”

9, The Comittee were informed that aven though
the projéct officer is of thz rank of AM, he docs not
carry as much weight as the local SO, who is the
adninistrative head of the 'sub-division and of the
important functionar::.es report. to hi,

10,. The Ccrm::l.+e~e ‘enquired hov. ITDPs could function
effectively when Project Offieer/Administratcr has not
been delegated enough powers and that his junior was

‘enjoying more powers. In reply the Development

uornuus s.t.oner, bihar stated in- evidence as under :-

WS the timeiwhen the" II'IP came into existence
.in, 703, ‘we had' already an organisation for
developmental activitizs, dApart from that we
had also a very strong .people's pa‘rth:lpa'flon
in that. #ft the block level, we had the blook

.'Ievelogmen’c Committee which is responsible for

' gpproving aill the davalopmen‘tal scnemes in the
‘area. Similarly at ‘the district lovol
‘Similarly at the dlsirlct level we have the [RDA

‘ f‘system where all the Pramukhs are thers, These
" -7 are still comtinuing even today 'a very strong

. organisational set up at the bIock and distriet
levels for doing all the.developmerital astivities,
‘We .also have very strong participation of the
lon3l leaders at the blocE and district level,

When the ITDP came into existence in the 70s,
thiey had to be fitted into this organisatlon.
What happened was that while getting fitted inko,
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delay in timely submission of these reports to the
President, the witness stated that_he was not aware -~
of the circumstances in which the Reports could not
he submitted for all these years.

Trihal Advisory, Council (TAC)

4. The Committee desired to know the procedure
followed to give effect to the proposal passed by the
Tribal Advisory Council particularly amendments proposed
by the Council in the Excise Act and Money-lenders' Aci
with a view to empower executive magistrate to try

cases under these Acts in place of judicial magistrate
in Sub-Plan Area, In reply, the Development
Commissioner, Bihar stated in evidence:

"I personally feel that it would depend upon the
resolution of the TAS, About the example that you
gave abdut excise cases, this, in my opinion,
would require an amendment of the Cr ,P.C,

because at the moment we are having separation

of the Executive and the Judiciary, nless

there are some exceptions provided in the Act, it
will be tried by the judicial courts or in some
cases by the Executive Maaistrate to whom power is
vested by the High Court, "

k]

S, Elaborating the point further, Secretary, Revenue
Department, Bihar, stated as under :-

"One of the decisions of TAC was that if some
non-tribal alienates the Tand of a tribal then th~»
executive magistrates should be given the power
of judiciary to progecute him, This should be
%iven the power of judiciary to prosecute him,

hice - 7% “osolution pascod by the TAC,
This was sent to the Law Department the Revanue
Department. And the Law Department differed with
that and said thaet right from 1974 the Executive
has been separated from the Judiciary and hence
_the executive magistrates can not be given
judicial powers. Now we are in a fix as to
what to do," '

6. The Committee enquired from the witness the
procedure to be followed if Cr.P.C. was to be amended
to give effect to a resolution of the TAC, In reply,
the witness explained : .

"When it relat8s to a particuler Department, the °
matter is sent tc that department for examination,
to take steps accordingly. In.course of time
several sucﬁ resolutions were sent to us, in the
Revenue Daparbment. We had sent theam to the Law’
Deptt, and the Law Deptt, agreed with the resolu~
tion of the TAC in certain cases and in some
other cases the Law Deptt, did not agree."



the ITDP could not become as strong as the
Govermment of India desired it to become, The
devalopmental activities to a1 large ex‘tc-n't are
still being carried out 'by the block and fhe
district level agenc1es. ‘

iJl,  He further added :

"SDO controls almost all the developmental
activities that are carried out through the bloeks
e within ‘the sub-division, : 'He -also, Agoks pfiter certain
4t othar activitiec.  So the §00 : in fact happens to be

’ > more poWerful as compared to. tu_*ijﬁqt :foin-r.
o '”‘Ehat we haye: ‘dane 'is taat tne S nas been;ynade
©8 vthe “additional Project Officar .of the. ITOPs. but

still probably the Prgject Officer is not,as
importart as. the SDO 1n the-preSent set u?

12. . The- ComnittEL enqu1red whv revenua ag? uytive
S pewers have ‘not 'been delegated to” .Rétt [¢ iCcr » In reply,
: ﬂbh’?ﬂ L“:r-;»::rtanl:a::y1 ‘Min;stry c.f ﬂelf‘axe s’ca-ted in ev;dpnce :

#In Andhra Pradesh, PO ITDA 1s practlcally the
eple representative of the. Govermment, Practically
all the Departments are wnder his’ control, He
transfers persons, sanctions their 1ncrement
granting TA 'etc., writing the ACRs, This has
brought. a lot of uniformity; and they need not go
to BLO or SO, So, they report to the Heads of
the Reptts through "the Project Officer ¥

13, Hé'further added : -
"I am plannlng to.discss. it with all the Ministexs..
of Vel t' . States. Th~ Trouect Offiesr must

be made an independent offlcer, directly to report
to the District Maglstrate and to the Secretaryy
Welfare, 'If this Can be dore by all the States,
with whatever adjustments %o be made, then, we can
achl ve' much bztter results," ', .+ 0

e Ll
__\!_ _I:'

14, *“The Deve10pm nt Comniésioher thar added'to
this as under i-

e will take it up with the TAG We shall try

to abide by all the gumdellnes, dlrectlsns of the

(bvt.of hﬁla. ; .
.15. The witness further cohf :n:“med of ha\flng received
the abovesaid recommendations of t he Planning Commission.
Clarif ying another query from the Cormmittee in this regard
the Development Comnissioner stated.in. evidence :-

"In the dlstrlct or in the field as such, the
departments of the Govermment tend tc go "in more
or less, in an independent manner in the sense that



at the district lavel oT. at thg subwdivisional lovel
or at the di vmlonal Tavel, thecontrol of the
Collactor or Jistrict Magiskrate ox .Deputy Commissioner
Lo 2T Jop the'SDO or e wsmnal "Contﬁirsﬁmer is not ac strong
el T P lae T ought S T hav monvidaed that the
a1 L @8 beotar - gr 1Ha Bep’u{; nm}srlpn’ﬂt‘ does not have the
ST ""nowera of $51°ﬂ°""'“ ng. o7 f:L..éi‘ df even the lower grade
akndd ‘- uvu-—lluh \J\- g ...wnwnt.,. \_' e ‘.:“nt 'Lhe
SN gubhordty of 'Er'r" T‘)’].HOCTO‘:’: m’ﬂ t.iele and coordina-
2 tion work ‘has Deea s u‘"er'-ng tH that extent, Ido
- _ feeri tha‘t uOOTCiln“+ 1M OU'_]hl. t2 b2 in a betlter manner.
.:o far as tha B mwl: J.1ce-~ 1f‘~ r'mf"arndd he has to
wo b2 gliven mdrc. Tomet ons dnd come morp au‘thorrr.z
2dle sllha..@dntebﬁ Hige B ide Svds Have Meen circulated by
1 o mﬂwﬁiniam abecd mr*"ﬁ e *sﬁhall consider that,
2oonn . We wilk see that 2 P*oje&‘ Dfiioed 15 given more apd
: more powers $3.%hit he .can off t.}.velyfcmr’dlnate
viose T pr‘and monitorrifine: xmlﬂdpnfe*,b )r“ﬂ'}w ‘Vli »sin -'tS-‘nf field,"
aé"";‘m Jﬂ_Lﬂ e R !ﬂf A .,jrfl IR ARG A tf«ﬂF b“' ‘F "r‘:u
; "-a‘w:m &lh"hﬂ&&:..t- x*‘f A f*“ﬂ’ Cropat ok T6 LD
_,.'m chves ArTEbDId LR GEbn .HQ:.I +n u}cL:r.L‘n'\- e d

réh l"ha; "'ctera enqu % 5.1:.0 I'l-..lve given to
-Abhe b ﬁ.s'iw “f‘a *I.f‘l jDevelopment
0 Goirr&::ssa.omi‘ :},har 1="l.r=rl‘.t=.~d An e‘v:.dam‘.a' a'i lunder t-

. Wrhe VIII Finante Commis sior hes rﬂcommended

+ Rs,/3000.72 lakhs to the State Govt. for giving to théd .
employees who work in interior areas. Dur:mg VII
Flee Year Plan, tha momey. had ‘becn:exhausted, the
paynent of the allowance has been dis continued, The
.SGheme .is 'not. cw‘rtlrmmg at. prese-'rl‘. M

Y
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17. fhe Committee C ew the *'t,antl-n of 't he witness to the
“TaCt that the $fatic To. L. has been adyisad by the Minkstry
. of Welfare t5 continuc payment oF. "om;aensaﬁnry allowance to
R T el Aot T iR tribal a=ns~ 2nd that IX Finance
% Commission had also: feeonmended contirnuation of this scheme
© during Eighth Plan and ©the allocation tn cthis account were
included in tha Plan assistance, thoug‘l not shown separately.
To this the Develoomem (JOTPJTIle‘lon rcp"' ied =

st WAbawk. .Lx P""‘ari b Souind Sx,iun -v-ecbmfn ndatlon on this
‘% aubject rwu hava m:n. y st stﬂr'ted- pdy,lng stch a thing."
18, - The Cnmnltte'r G o wae".h\er meﬁmal “and: para—mé'ﬂ“ical
$taff pasted: -in tribal arnas “have: bavly’ pa.owded rosidential
. accammgdation. «In Tupiy it wasstetddiihat’ *State’ Govt. has
‘;.-{ _not; got Auartere; “n all the borpa:ta:'l.ts e e The Huiarters are
“yet tg. bzlbuq.lt Ay d’ublm Hn;r.'l.r 1L*1*trafs "BSGe- an:i'
addltlo ,‘l RN

.1.9. " THe Comn:l‘utee ask;_q hm.r 'c.'twx mﬁaata %V°rm‘nt expect the
dot‘tors and pa‘f‘a—-mediual shaff and othar officers to serve in:
tribal areas whem it ‘has failed'fo provide them even resi-
‘dential accbmmodatioh which is bave minimum nacessity and
whether the State would ceonstruct such residential accommoda-~
tion out of the un‘-tiec!-fu:"zds.-"'sﬁ\'_‘refp'l‘y,- Secratary,

Planning, Bihar replied

e can make arranganen ‘s from the Spectal
* Central Assistance.
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i W T Committee enqulrad whether private contractors
.,have been engaged in liquor vending by th2 State Govaxnment,
In reply the Secretary, Bxcise, Gart. bf Bihar stated
in evidarice :.-

" lhere the Panchayat i3 havlng mpore than 50
2. 7%cu © Ll population, .:ps are auctioned,
+ is on contract basis, o

Bihar was'the first State to|b9 in for Prohibition
-in 1978 and 25 per cent of the shops were closed
in the first year., In 1979, we went for complete
_ prohibition, .The, proh1b*tlan was being anforced
nf,if .- on the basis of ‘ordinance. whon the Govt. of India
o ,.dave “its ‘concuprence tc the ordxnanc« in 1980 it
¥1pqm - alsd indicated that: it wgwl ‘make no commitment
'#;ﬁ{jj' tothe State to the “1gst, 3£ :any, on account of
: 'prohmbitﬂon ~In 1984, tﬁ‘ qtate-Government set up
a Comnittee to study the 1mp1emontatlrﬁ of
E?Ohlbltion. The memorandum:placéd beibre the
abinet in- 1980 pointed out. that.theré'itas no
hibitibn' oh' the.neighbouring States-of West
ngal- Madhza Pradesh "and_ng fghbourdnd icountry of
Napal and with adequate anforcament machinery,
.smucglmng becamb rempant In Chhota Nagpur area
making liquor from Mahua had. almest became a
cottage -industry, The State was losing the revenue
. - whereas the neighbouring States have got
SR additional revenue, The loss was of the order
R of Rs,30 crores, "

The State Govt, set up a hlgh powered Committee to
study the impact of complete probhibition in these
112 blocks, A&t that tlme ‘ribal Research Institute
vlas asked to study in four villages about the impact
of not having, an sho in _panchayat h e than
50 pgrrpn+ _g A ¥ at gg ﬁgy ch% g ﬁ
conc.iusion that dri (ing is a major problem and
EeOple have become accustiomed to drinking, Tribals
ad stated consuming Mahua liquor in place of

country l;quor. In prohibition was enforced

. without makin proper arrangament, it would

E *f result in ill Clt dlstlllatlon,“=

21 To thls, the Development Comm;ssloner Bihar
added as under :-. SR Y

YR is a fact that prohlbltlon ‘was introduced
But somehow or ‘the gther it;did not.succeed in
the sense that it was found ’that a large number of
... pevple were still able t¢ . sell the liquor: in that
T arga. either by smuggling from, ke ighbouring States
© 7 * op fram some other States, Therefore, the policy
o of prohibition was not succeasful AL the same
» . time, the State Govt was also 1051ng the revenue,
ol Then, it reverted back to the old system,”



i'_l.: .-:1-_. 22‘ 'IhE’ ﬂonnnittec enquifeq How ,ac d;l.étlnC‘tlon of fifty

{

S percent tr;bal pboulation has-been’ Mada ' in Tribal Sub-Plan

ffi.;! area 1n snforcxng nanisq Hollcy by the Etate Government

e el " R T TR
'*"fa_WJonu HUW Uh“*ﬁa—nw-— --*uvf *“ t"*%
'-f‘, SO .—‘- - !

have no+ubaen implenﬁnied by tra*Stamc Covcrﬂmnnt

wo.oned earlier

. 23, In replg Exci 4curcua£3taave qbat?§ 15

IR LA RS D
'jjJ Jf,v “Ws had px epa*ad & memoran@um Nqucating that

_ roh bat shioudet bt ATE. r:sn_f all the J12 blocks,
5 i.":)h'h\.:xw'- 35)& Have &gjp' w@m-‘mm'g&“i% #1d this has to be

P ek "V’*‘E‘t t’ﬂwpisﬁ.far# unu‘ Binine§ mpartments.
g sl TR %hap1ﬂnagﬁﬂ¢% ﬁu“mch@nﬁ
'35&“’* q‘f JPA]’F-L-L gh r\"',r‘“l"‘ \%;U .L... a7
aefade tpd 3y velggmﬁgﬁyﬁemﬁﬁasﬂsﬁa*““?i%a; gurther
Y’;’{,_&ﬂci IG{PEI‘F 5(?‘%3% %3 '1.-;;-1 4 g:}.ﬁw)-ll'l ‘{"}
MGy - ‘.

W L L;ygéﬁr *x.ﬂ'k,t:d~f_
ALYD T STIRGE is~$fafj$s drmpklng*ls rooncer ndd, - as rightly EOinted
. fﬁhV”'out rites handia is. supposaed to be good for
“heaith ¢of the tribals. Ton uha“ 2xtent there is
nothing wrong. L e !

CSo far as the covntry 1iquor 15 concerned that is
. _considered normally injurious.to health, Therefore,

- " our effort should‘be that this should be banned, if
koo _pOSslble or at. least reduced. to the minimum possible
SR .77 “extent. Unfoertunately, it so happened that in Bihar
... ., onke we had e policy. of Qroh hition,. but thaen we went
STE T back onlitt o Aeain; a policy papel has been prepareu

oend it is belng axamined with a view to sec that

at least in thase' areas’ the sale of these liquors
. -«..- o -ucv,-'-_----a v N \.u.LJ.dD‘ld. .

Rt £he moment whe =t we are dclng is that we are
setting or not setting liquor shops on the basis of
. the tribal.population in a panchayst. <In“a Panchayat
B . -where we €xnd that the tribal population is less
LA - . ‘than &0 percent, tfere wy are:setting it, and where
i e o waedfind: Fhae it is e w?‘are.not settlng it, That
e e 18 thatex&SL*ng bci;C;b low, .the policy is being
. L formulatedds” hau “_ The. Aribalrblocks as a whole
o q",fithere should not- e’ any. country liquor shops, This
T ,.policy has hegn- formulatad gnd it  has been sent to the

s oHelfard -Department ‘and tay: Finence Repartment, for
“Af;f L_;_;;thqir.appfoVaﬂ. Théleﬁtuﬁl 1t wlll go to the’

24. The Committge were 1nformad that btdte Govt. had

- introduced prohibition throughout the State with effect
from-1 Aprlg 1979, but iv was relaxed in September, 1980
throughout the Sta%» for a number of reasons. Asked in this
context the Deve;opmant Gomnissmombr rcplaed as "under -

Mo shall’ daflnltely and very stronglg-COnV°y the -
- feelings 'of this Ccmnlutee and that it is a question
of policy.,.... We shall also press that since it is



"the question of health and future of tribals,

Q%s golic hould be accepted even though it may
LA S E T R e
Jepartment for that.? C

25« Thae A" ¥*° -1 Sairetary. Mnistrv of Welfare
agded to ,this as under &= :

“Sir, tho Secretary, Excise said that a

memorandum has hecn prepared and it will go to the
Cabinet which will revert-back the earlier policy.
le says that at present it is lying with other
Japartmentss So I just want to request them,

vith your permission, that they should bring

‘the views Of this august body to the notice of
the Finance Department, Otherwise, they will

say "we will l0se our revenue.®

.Monxy Londing ang Relief from Indebtedness _

26. The causes for indebtedness are many and. varied,
but undoubtedly, unscrupulous money lending practices
and” exploitation of tribals are important factors.
Askod in this context, the Secretary, Revenue stated @

"There are two acts regarding this, the Money
‘lending Act 1974 and Bihar Debt Relief Act,1976.
Jpart from this, we have been issuing instructions
t0 the DCs and other officials, for proper
implementation of these acts. Now there can be no
private rni.ney-lenders for they have ta be
registered und.have to keep actounts. If they

are not registered and do not keep accounts,

they cannot be recognised by any court.”

27 In the contex™ 'of increasing indebtedness of
tribals, productivity in tribal areas going down and
conscaquently “heir alienation of land, the Committee
asked how in spite of the fact that a number of steps
have becen taken by the State Government in this regard,
indebtedness of tribals has been on increase. In reply,
~‘the witness submitted that 'bank credit should be made

" aveilable to tribals if they have to get away from

Mahajans (money lenders).
28,  The Devclodment. Commissioner, Bihar further addeds:-

"On banks, I just want to mention one figure.
Only about a fortnight ago our Minister has taken
a meeting of all the banks and it was found that
for agriculturel land, for kharif, approximately
1,32,000 applications had baen filed with
‘different banks. They have been filed through
the good offices of the BDOs. OQut of them only
about 32,000 applications have been disposed off
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anc¢ they have given a loan of Rs.l0 crores as

as against the loan of Rs.49 crores. They have
diop0sed off 32,000 applications and one lakh
apclicatiOns 1nd one lakhs a plications are still
nending., Now it is getting late because the need
of the farmer for getting the money is not much

and in anv case financing in the whole of the State
has come uown o consideraosy. iney also gabe
the same reply. They (¢z.id that the main, reason
was that we had given loan to these farmers a year
before and most of them had not repaid it. Unless
they write off, naturally we have this difficulty
anc we have problems. We do whatever is possible.
It is not that they are giving the loans generously
amdd from the State Government's side our Minister
of Agriculturce took a meeting a few months ago..
and our Chief Minister took'a meeting about a
fortnight ago. We have been pressing on all the
bankers that they should give money to the

farming comrunity,"

29, The Revenuce Secretary, Bihar further told the
Comnittre that 80,000 people have been freed and the debt
relief granted amounted to Rs,3 crores so far,

30. In this connection, the Committce learnt ¥xom the
.above mentioned study of the working of ITDP; Simdega
that even the basic minimum needs of the released bonded
labourecrs had not been met. Asked in this context,

the witness furthor informeed the Committee as under :=-

Mle give them land around 2 acres. We give them
1000 rupecs por acre for buy’ng agricultural
implements, Even we give them about Rs.250" as
legnl aid to fight their cases, We even give
“th-\m t'nf\»-“\"""f“"c‘,"

31. ‘When the Committee pointed out that 1ega1 aid of
Rs.250/~ is on low side, the witness replled 3=

“If dopends on the resources we have, Atleast
till date, our policy is like this, We are also
giving them help in other ways.? .

Land Alienation

32, The Committec were informed ° that as
‘on date, 1,26,629 cases of land alicnation have been
instituted involving 1,77,850 acres of land, Qut of
these 56,229 ar cases have been allowed and area
involved is 59,891 acres. It was further stated that

in 54,986 cases involving 51,327 acres of land have beoen
restored to tribals. FRurther, 2,525 cases have hins

in apneal involving an area of 4,717,85 acres. '



- 33. 2 pointod gjgt “toat Commissionor.for
Sch.duled Castes and Schedulgl Tribes on tho basis of
.a study conducted by him, ha_'ﬂsncluded that productivity
in TSP araeas ti-. - .¢ <4.vn aB¥ askel about the reasons
_H'tther »for. -Reacting to it; Secreotary, Agriculture,
K S0V, of Bihar. statoed.in svighnes that figurc of 11¢85-86
‘”kfﬁﬂé Ccomparativd and:if was not reprosentative figure.

Ut He adnitted that-in sume dlstr*cts agricultural
productivity, has ggne dawn /. ‘Asked ‘aboul the reasons for

i

{ decl1n* 1n prqduqtivmty, tna«ﬂatnass stated H
: o T

TS LAV

. . 5

jf}fﬁ _ ”Thd'haj I factor ‘has: been thc @hb@Clally the

DLl ”€9?* tarqal aq§ ‘the fpad- cTops: depedd ‘9n’ irrigatiop

aod onwhich i's maiply. @epondenta%n rains .. Whatever

U irrlgatedAland is thexd, it.is by minor irrigation
B schemea dn; 1985486, cuitd pwor rainfall in the

SCUREIT “tribal area dyct jxityowas Low: and that was

7 (5 bﬂﬁpéred‘witg iQQQ*BJ.v‘Sécwnd?y, n more than

Lo t”’”'“SO cent mlnor 1rrlgatiﬁﬁ '€ hamds “which are there,

R ‘totally dn pow@r "and power positicn in this
‘be t has been rather gloomy for quite some time
and that has affected the part-of the minar
irrjigacion scheme, And becaUPe >f this, the yield
as well as the coverage of the farmers are low,
It was only 9 percent, that is, the total
percentage of ‘irrigatad land 1n thet area.....Out

. 0f 129 lakh hectares, only LI lakh hectares

‘are irrigated and the rest d~pends upon the rains.®

Shlftlnq_pullixgg;ag
34, ° The Committee p01nted out. thutl.lnlstry of
Agriculture hod i.yroacd a Gentrally sponsored scheme
=i for ¢ontrol of shlftlng cgltlvatloprwltw the total
. 2dnvestmdit of 'R ,75: crores and covering sattlement of
1723000 families over”a pariow of 5 years " and!enquired

1{':abou the speécifi€ steps taken to ssuade ibals
e tribsls from jheom Gulg ivatisn and n= resuifs achieved

7::59 Ear..:In reply, the Jbvclopmnnt Chmnlsalonﬂr
Bihar' st ated :

se M WTIowould only lﬁle to mantnon the t SO far as the
cpter f ospecific project of specific: Plan for the
S - the rehabilitét.ion of the people Wno have bean
et :mdulglnt:‘ in this kind.of. jhoom cultiyation is
ooy o concerned, specific ppoject: or plem tovering
Ly orall aspec{s ﬁaa not been prepareﬁ A& shall

- "~ now work out a plan and we shall recquest the

“Ministry of Agriculture to give us the money
in future,"

‘f'-".) .



3. He further agreed with the Committee that
thc problem cannot be tackled by ﬂere gér5uation.
t has tc be followed by complote re ilitatian.

: mdmal Huimd;‘v .

.36, The Gummittee aan1;ed 1f tho &tate Govt . have
aﬁy plan to introduce insirarce stheme for, droucht
animals. .In reply-the Regi~nal vaelOpmant Comn1551ﬁner
"Bihar stated in evidence t=" :

i ' sec.inl CeQ$ al A@snsianwe we have provided
Found “‘t o& 1%"’A e the mnant nedifer distributed
110 Sl “paal edg &shibtarmc fund were fully
}QUjJ;;; L~cobere byminsgquCQ'echamﬂ;;
ATt LR . Gea L2l

k37.-r Whad %hh Cemm@ttea pomﬁted"out that all types

oftanimals. qearad by  SCAST thigué "hot been provided

T inshrance, the W1tness repliéa s-“;

"We wlll take nate of tnls arﬂ do our best,®

M.mo;_l.r;.i,.qa. tion -

' 38, The -Commission.r for SCs and STs had conducted -
a study of the worklng of ITDP, 51mdega and had pointed
out serious -lapses in the. execution of 1lift irrlgatlon
schemes there., It has been pointed out that none of
the 5 schemes implemented under thé prestigious Indo~
German Project: launched invillage Burhi-Kutang 9n the
Palmar river. in ‘Simdega blotk was functlonlng.

39, The. Study Group has pointed sut that 3 elkctric
motors of 75 H.P, 1nstalled theres were getting rusted
oo oand hundr«dr'~f.“- aluminiun pipos were dumped in a
- : corner of the v1llage Tamra waore not being used for want
- . of motor. pumps .- ed in this context, the Secretary,
Agriculture and Minor lrrigatlan Bihar stated in
evidence :-__ _ )
S TR aneral experlemc of the State is that
B ‘1ift irrigation schama‘has nét been properly
S Runetiznings They tock adécisien that the
O ;;;bovernngnt will nat ‘g0 -infdrany new lift
lrrlgatlgn scnemer‘, Ihey a're 'totally abandoned,"

40, The Committee painted ottt that in most parts of
the tribal Sub-plan .areas other modes of irrigation are
not feasible because of the hilly terrain and only lift
irrigation is possible and that 'such areas will be
adversely affacted if t he State Goverrment has decided
not to uncdertake lift irrigation schemes in future,

The witness replied that 'the State Govt, had decided not
‘to undertake new lift irrigation schomes and the existing
schemes which are in bad condition will be repaired and
handed over t2 Gram Panchayats for runnlng them
gff1c1¢ntly.



- working now.'

- l,s B

"41,  Asked about the above mentioned Lift Irrigation

Schemcs taken up under Indo--German Project, it was

Lo T e * s S-S A o L . T
.+ oo ibuildingrendagrddultural fmblemints Friom the forests
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abakn nationalised, I has'been'cdn d by &
- Govt. thataelddctiopo? Ahdse minor Forest profuce is

stated that "these have beéen taker over and are

Forestry . ‘

42, The-Committee warg informed that in Bihar tribals
.are permitted to take fireewsgod and timbex for house

€01 thelr qwn-demestic rolds freéd ¢f'cost, 'Funther, nine’
"minor forest praduce mamaly Kdndh Idaf and fruits of Sal,

:Mahuagfﬁarah‘zvﬂﬁééﬁiﬁ Ralag "%mld;’ Marra and.Bahara have
"ifﬁas”béén”c@nfqhgod'by‘ﬁﬁg State

sourtie of substential'earnings 6+ tribals, ' Bihar Stato

. Foxest DRevelcpment Corporation’ is’ stated tJ bé the sole

agont for collectipn -and merketing of these produce,

’.'Ba?lierutradetofwﬁhﬁseépﬁodudﬁiwhs«fﬁathe hands of private
-~ traders who, waris stated

_ +57%e explaiting the poor
collyctors' and tribalsi-by not ‘pdying falr price of the
commodities. The State Govermnment, it was stated, created
the State muncpoly and enacted Binar Forest Produce
(Regulaticn of Trade) Act, 1984. The Committee pointed
out that karanj seed now% a days are produced on private
land and not in .forest areas alone and therefore, it should

_not be included in the nationalised minsr forest produce,

In reply, the Secretary, Forest, State Govt. of Bihar
stated in evidence i~ '

“Thegéct was ‘made ;n11973.~ We will remove it
from the schedule,’ ot

43, The Committee gointed'out that there had been
irngtanses where State Goverrmant agencies have not purchased
o e i e 2 bmwX foTact - dlze Dom tribals

' nor can these items .be purchaced: b{ the private parties

“and that in such, cases, paar-iriba ‘suff

" In reply, the witnéss adnitled that ith2re had been some

- “7such instahces in the past, He .further clarified that

~ ' sglution fur it ldes . din the:fact that.in future: before
_,hatibnali$iggJaqPrpduqe-w@ must. study i€ it can'be

s: have suffeéred a lot,

‘marksted, Hé agssured the Committec, that from next year

T 8tath Government would consdder: supgart price instead of

/in eviderce

‘mationalisation of Minor Faorest. Produce.

44, In'a pots furnished to.the Conmittee the State

Gowvt, of Bihar Kad claimed thet.spocial émphasis’is being

forest produce.” However, the Commitiec were i
that State agencias procured sal seeds at Rs.130 per kg.

A léid'%nlensuring 3 fair return to tribals for'gpgrgégoz

‘and Mahua at Rs.5.75 per kg. whilc the sale price for these

items was Rs.3,20 and 7.0 gar kg. In this context, the
Committee enquired why State Govt..agencies are éxploiting

“tribals by not paying them remunerative prices for minor”

forest produce and keeping %: #fself substantially high
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margin, In reply, the Secretary, Forest, Bihar
Govermment contended that 'Rs,1.90 per kg, in the case

of sal seeds is a s.rt of overhead which included bank
interest, collectizn charges and so on,' The witness
informed the Comriittee that trade of minur forest produce
was hezing done hv tha Forest Levelopment Corporation

of the State woverment exclusively out of the funds
borrowed frum Banks at very high interest rates ranging
upto 22 per cent,

45, The Committee learnt that Cormissisoner for
Schoduled Castes and Schaduled Tribes had conducted a field
study of the working of some important schimes in the
ITDP Siingdega, in Ranchi District in-June, 1984, One
of the obServa%ians of the Study Team was that Forest
Development Corporation should procure minor forest produce
‘througﬁ LAVPS conly and not from individual agencies as
oor tribals were being cheated by them,. The Ministry of
alfarc informed the Study Group that cbservaticns/
recommendations of the study report were sent to the State
Governments for . Comments, In this context, replying
to a query by the Committce, the Forast Secretary,
Govermunt of Bihar stated in evidence :=~

"4 arc collecting (MFP) throuéh other agencies .
as well,"

46, . In reply to another QUery:by {he Committee the
witness further assured the Committec as under :-

"We will analyse the whole thing of all the minor
forest produces and explere the possibility

of passing whatever be the Profitability of the
Corporation to> the tribals,”

a7 . He<furthef pleadad that 'banks may be told to give
loan at a subsidised ratc of interest'.

48, The Gommittee enquired whether the State Govt.
have provided any funds to the Forest Development
Corporation to procure and trade in minor forest produez,
the Forest Secretary, Govt, of Bihar replied that 'the
Gorporation is in the red, they do not have monay,

48, The Committee pointed out that it has been brought
to their notice that in the casa of certain.minor forest
groduce which have been nationalised, Forest Development
orporation or any other such agency entrusted to procurc
these produce have not procured them from poor tribals
and whare purchasses have been made, tribals who collected
them have not bueen paid for them which has resulted in
their exploitatiun, Reacting to these observations, the
Forgst Secretary, Govt. of Bihar stated that 'mere
nationalisation of a product is not sufficient.



Governmen't should ‘also ensure their marketabillty.

49. econdly, pri sate agencles/rd:.vlduals 'should not
be allowed to deal in these -.corerdJ.tles. From next

2 yedr e yu.ll l..-uuqd.dﬁ.l. 1t, SLIppOlu pi...m. musi be there,
otﬁ.:rwase ,'L‘t w:.li lead to dastressed sale 9

\.‘ s P sJ’
'o.

o 150.. He furthér mfomed =1:h-> Conmi‘ttcc tf«a‘t frgm next

| TN

yaar, ‘tha Qtate Govt. will 03n§1dev support price instead

'I
r"‘\

. ,of taklng over procurann,n't of minor furest produce.
51. '~ About delay in payme..n't to tribals for minor forest
produce procuned ‘from them, the Forest Secre'tary assured

the Comnit*tee that he W1ll check up and ensure payment,
ﬂsalth

52, The Development Oomiss.ioner, Bihar informed the
Committee that 'Health Problems are acute, Health
Department. has. many problems part icularly wrth regard

-to doctors, .

53, The Con'mittee were further ;.nfozmed 'that Malaria,
T B bﬂll‘!‘dnes“ '_m --rﬁsy ars thi ms s+ '"‘walent diseases

)

:|.n TSP areas Qf Blhar and eradication of ahy '>f tham is

s extramely difficult task..’ ST

l

54, _ The CortInJ.t’tee learnt 'that th ere were a m.mber of
vacanc ies of doctorq/paramedical staf; in PHCs/Hospitals

functioning in TSP areas., In spite of 4 number of specia-
" lised institutiop_s/referral hospital in TSP areas for

. control of malaria, leprosy and T.B'. etc,, the incidence
rhas hardly come down, These institutions are reported

to be handicapped 'by shortage of technical p'ei_"sonnel,

specialised equipment/machines etc,



‘Meddcines:. - o 0T T L ke
o TRt . A TREERS B 3 R et e . '\ )
55, The Committee’ enquired about ttho allocetions made
t@;griMarv“Health:Centrésffpxﬁpm@phase of medicines, In
‘rep ?5:thﬁ Deyélopment ‘Commissiener,; Bihan: infomed the
SCefmittae that S+ actRs 12,000/~ pe=, voar,. Asked about
-the number offpatienté“visi{ing a PIC on a day, it was
stated that on an“ayveragé 30-40 gétieﬂﬁ$pYi$i¢ﬁa PHC per
day.' The Committe¢ pointed out that in interior tribal
:areas -usually doctors pres¢rihed the medicinesi to patients
smhe ‘visit pramary health centres. apd patisnts were required
“to purchgser those medicines :f rom market, In may of the
. cages medicines werc mit. available lognlly andipatients had
vt ﬁféﬁél”iﬁn'Fdisﬁaﬁt?éﬁt*ﬁnga;bj;ﬁqﬂnggtqgﬁﬂqchase the
epresgribed ‘me inhEég“jﬂgnéiagtiqqi-;tb°1pa%{ﬁat5 considering
;ﬁthauﬂatigﬁQ?Qggﬂlﬁéﬁ?EBQﬁé‘é#ﬁséé;tﬁ;ﬁ%g& :grggd, i
?Gpwn¢2§§iﬂﬁ;ﬁf9%¢r¢beq.mgﬁiqfnbs1@ﬁda%ui§3aaad§mto negation
B L he ith*ﬁﬁf@estﬂ'Rbadggn©4§ﬁ3$ﬁ¢§q;obs&rVBﬁ;gns of the
yCGomuittes; the Development Commissisgner stated;:

. .o
T B N e A

awidove ni\

R T R T
..... e d gty .

R R I T S RTR R e
.90 ¢ STHaE RrgK em,}fs £ hére ;ﬁﬂs&ﬁ tlﬁli 3

: o FTEnnnd

CLesh s T . . rop Hadlawe st level

0 et Rl tHe Thighest lewelte. Hospitalsyin Ramohii and Patna

= LELJUHE 74%e “not “having life §aving drugs because the amount
5f money that they_get”for medicincs is soO meagre
that' they are able to get ¢hly ordinary medicines,
Other medicines have to be bought from outside,"

56, . . He further;cdnfinned'thét”in;intér;or ifibal areas
‘there are no chemists shops. AL Tttt sl

. 57.  The Committee asked whéther ‘t» mitigate the
sufferings of the péor tribals, allocation for medicines
‘at primary health centres could not be increased, . The
-Development Commissioner neplied :- = “:i%

“t 0 Mve shall trz to do this' specially in the_interior
" areas where there are no medical shops. <dn the
' interior ‘argas of Bihar, there .gre no medical shops
i the bleck héadquarters also,® - e

Egycation.

.B84.. The State Govt, in & note furnithed te the -Commititee.
ohave Stated that main constraint in spreading education
 among tribals ‘had ‘been their-poverty, n2glect, poor
~r¢lationrs -among teachers and stufents; lack of gincerity
‘on -the part-cof #eachers, shortage’ cf teachers.and residen—
"Dt idl schools and'lack offeaching throuyh mother tongue.
v Asked-abourt - the  steps takén te-ipculcats devotion and
c-siridérety among téachers and'to dvercome ogther constraints
the Secretary Education, Bihar stated in evidence :-

B ol
o AN P
‘ - L YR

¥y far as this particular observation is )
concerned, ‘nc specific action plan to register
the dedicaticn of thc teachers tuwards the students



7 . w I am not aware of that, But by and large there is
* ceie 7 7 a policy that teachers: should not be posted in their
R o . home.block -ani also..not Tor a pretty long time,
There. have been cased where teachers have been in
their home blocks for s number of years, even
for 20 vesrc, oy

; t gy B o Bon £ oA e T |' ot ;
e s ”j%hﬁﬁEStablﬁsﬁﬁéﬁtVGbmﬁiﬁtd&;quded by the District

e 5“43'f;jaw:jngﬁgistigtéwqr;ﬁgﬁutv;Commissiﬁnmr was to effect these
j?":-';-__ Ly rergeaoll ':":f‘_T-'tJ-‘-Ta“-n'.S_fe;'Iij';"‘_f'BIFE",E;‘.‘I‘_I{I,US_*:-‘Gﬁf‘iq&;@s, that because of the

Lthat s :to.sey they' : genéral Tirculs which was issued to the effect that

havé been allqowedito (:Omly'din‘ratre 'tases.tiransfer should be resorted to,/

Jaaeelidv Vi oremaintdin thelr home blocks as well as they have
7+ been allowed for long years. This 1s the kind of

& scenario."
59, He further ¢larified . . 7w

L “Ihis_isHonqymaihodmthroughﬁwhi#h we try to enforce
- | " better attendance in schools, “I said that it is
. “ 7 7 not being observed at the moment.,"

60.. The Committee were ‘informed that students in Ashram
Schools. were given stipend @ Rs,240/~ per month for

food; Rs,25C/~ per annum-for uniforms; Rs,200 fer annum
for reading and writing material and' Rs,)2 per year for
-medicines, S S .

6l,., The Committee enquired if'any incentive like mid-day
meal etc, has been given to tribal parents also to
.eacourage them to send their wards to schoois, the

e velorment Commissioner replied :~ '

. - o Tl Eoopnown (o}
ot ®In Bifier, e do not have any such scheme/fex.”
\ ‘1’.'. ' " f,.ilu .-. ! . - ‘ . ." ! i " ’ _ ot - § Ll

Deowt U oA 162y The'Committee copsidered that' ¢ automatic

_ cowe sy promdtion to higher class witimut failf assessment of the
<4 ke tnooperformance of students. leadsto lethargy on the part of
©.ooi rostudents-and-teachers both and.ameunts to no education
Loenotat all,” As a result these students get struck up at
"~ higher levels when they appear in examinations conducted
"by School Board, In this context the Committee engquired
whether proper assessment of students was being done in
lower classes. In reply the Devzlopment Commissioner,
Bihar stated that under the system of compulsory
_edycation, students:have got to-be in schools upto the
age of 165 'If a student is kent for a number of years
in the school, ih2n'he has to be kept with the boys of
the same age group', He further added :-

?There are some disddvanﬁéges in this system, That
is a 'student may not Read at all,”



N .lulag&_élesiz_;.f.z. &tm

63,. The total rumber of villat»s tovered by
Integrated Tribal Development Programme in Blhar are
stated to be 17250, Out of thesa oply 7514 villages
have:been elettrified so far, “HKsked abdut the reasons
for slow pace vi electrification of villages in tribal

w.areas of Bihar, @ rqpresermgt¢ve bf.th& .ate Govermmerit
stated in avxdenCe v—“‘, : e

-

'We have not been able to electlfy even 50% of

sapt

total number ‘of villeg egbgp fir. i %nghthf SEVEnth
Plan; we were ‘gble fo m gn e targe
b ool u, ain ytbecausdfuf'résoprtﬁs CCgs.gg , We go in for
qe} qreo ‘e ectr;facathdh only'vh n'we get oan from Rural
,JO(JJq.J%;GCtPiflﬂatldn Ccrpbfqglon. We, are, unable to pay
riigac - -pavk! the instalmbrtsTto the) Hural:Electrif ication
oyt Gorporatiomy 'Lt yeary, Rs,15 crores loan was

_. . given: but.after deduétin “thﬁ debt servicing, w
.. _were able {0 have: ehdy: Rs,50 lakhs in our hand
rgﬁd"!xji That 4s why i%.hgs notibeen possible to do much.,
‘““"‘_-.Inﬁfact “the target of~ru”al electrification

; o in Blhar has been very low,"™

64. Asked about the current year target, e stated
that "it was 215 for:.the whole State, In respect of
'tribal areas it will come to 5“—55 only.

165, The wltness»further added :é

. "I appeal that we get some heavg dose of Central
. ~Assistance. Only then it will be possible to do
- something substantial, At the @urrent rate only
‘50 te 55 villages can be eléctrifiéd per year,
It will be taking ‘anothar 20 years: 10 complhte
- the elo*’*"*""atlon programic, f

"ﬁ66.» The Ccmnlttee polnted out thzt provision of
.melactrfcity is essent il to develop: 1rrliation potential
and also to undertake other dovelgpmortal dctivities,
In its absenge, it midht not be possible4o.bring tribals,
[‘1n'the main streah and they will continue ito remain cut
,.0ff from: deVelo mental process. Reactlng to these
qbservations, e wﬁtness statgd :a,y

"‘!‘hat is why- welrequlre ahm vy dose of funds f rom
- the 'centre 'as’ Cemtral Assistance, The State Gowt.
. ds not in a position'to give that much., As I said
"-eanliE;, ‘the: Rural-Eléctrification Cezporatlon will
ive but they will deduct their instalments first,
~ Last year, we got only Bs,50 lakhs which is not
sufficient even for electrifying 17 villages.



'y, we upérﬂ-_ﬁ,:s:.;} lakhs ‘for electrif ying
Wi llage . So we require a heavy dose of .
ial assistance fom the Govermment of India,

‘IJ N .', " e ._‘I;' Yy . ' J
Eorticipation dnWeveldpnent Programmés

Be Comnitbed pobinted out that a lot of money

AT i

has ‘t égn spent on execution of various dewvelopmental
works #n-tribal arecas and cnquired if tribals have been
enlist/ed as contractoms  and .qngaged 'as contraéctors
‘o ekgdute dove Lopmiental schrapes in Tribal &ub-Plan
raressiand whethor” tribals have sbeen: igsuedipermits to
{in Wuses/trucks and other. commercial vehicles.,

In Thply, the [Bvelopment' Commissioner, Bihar stated :-

N T b R R RS T
“The':.%énéfl‘ti'-'t_}@h_;-be;g:tve'nf':to thém,"

IThe Gomriittee then adiourned.
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